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1259
LOK SABHA

Tuesday, I1th December, 1956

The Lok Sabha met at Lleven of the Clock.
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Flood Damages

(Dr. Ram Subhag Singh :
Shri Bhagwat Jha Azad :
Shri R. N. Singh :
Shri Sadhan Gupta :
Shri Dasaratha Deb :
Shri Veeraswamy :
Shri Anirudha Sinha :
Shri D. C. Sharma :
Shri Bheekha Bhali :
Shri N. B. Chowdhury :
J Pandit D. N. Tiwary :

*1020.<{ ShriKajrolkar :
Shri Raghunath Singh :
Shri Kamath :

Shri Jhulan Sinha :

Shri Amar Singh Damar @
Shri Shree Narayan Das :
Shri Debendra Nath Sarma :
Shri K. K. Basu :

Shri Bibhuti Mishra :
Pandit C. N. Malviya :
Shri Sanganna :

Shri Dhulekar :

Shri Buchikotaiah :
LShri H. R. Nathani :

Will the Minister of Food and Agri-
culture be pleaged to lay a statement on
the Table of the Sabha showing :

(a) thc extent of damages caused State-
wise to paddy and other crops by the floods
that visited the country during Secptember
and October, 1956; and

(b) the nature of relief provided by
Government ?

The Minister of Agriculture
(Dr. P. S. Deshmukh ) : (a) and (b). As
the floods in various States occurred from
June to November during the current year,
it is not possible to determine the damage
done only during September and Octo-
ber, 1956. A statement containing the
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available information aBout the dama

caused by floods during the entire Dcng:d'
is laid on the Table of the Lok Sabha
[See Appendix IV, annexure No. 24).

Pandit D. N. Tiwary : May I kn
ow
whether the Government have gizen relief
{’o the ﬂood-a}ifccted areas on some planned
as1s or on the requirements submit
the State Governments ? mitted by

Dr. P. S. Deshmukh ¢ Essentially,
the relief measures rest with the S[atc’
Governments, and I am sure they have more
than adequately dealt with the situation
because I was satisfied with the meusurcs’
wherever I went.

Pandit D. N. Tiwary : What would
b:;] lhlc pru&nsm? for public institutions,
schools and culverts wherever t >
et 15 ever they are

. Dr. P. S, Deshmukh : There is pro-
wsnon.for.glvmg relief to those areas where
suqh Anstitutions have been damaged, or
buildings or houses have been washed
away, and so on.

o TR YA AR : 5 aRXA AR
o€ § 9 SATRT 78 ST 9T 97E & i
iy § a1 3 A g¥E I § | Az 0
FAqE T & fC, T Y ATLA IT AT
TH O IR I 9T AR § fog
g a’ﬁm Targ wf g aifs amr |
ag A ua |

To Go o TMWW : T TF WAT
AT § | TZ FATH AY HAA GAT THA
iz gfafede fofes & a § &

Mr. Speaker : The Minister of Agri-
culture can answer only those uestions
relating to flood relief.

Dr. Ram Sabhag Singh : The point
is this. The flood, especially in the Durge-
vati Chand and in the areas covered by the
Banaras and Ghazipur disticts, in cer-
tain thanas, has affccted recent construc-
tions, such as new railway lines and canal
constructions, etc., owing to lack of water
passage. Therefore, I want to know whether
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in the light of the experience gained
this year, Government propose to provide
more culverts, outlets and bridges also,

80 that there may not be more damage
next year ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Ganga
Commission has appointed a committee
which will look into the question of
bridges and roads for the passage of water.
Wherever the difficulty for the passage of
water arises, that will be looked into by
this committec.

Dr. Ram Subhag Singh: There is
no question of the Ganga Bridge Project
here. These floods were due to other
reasons. [

Shri Hathi : I mean the Ganga basin
and not the Ganga river itself.

|5 wuw fag : =1 74 9Eeg 0
AN FUFA FRTagaa g &
T % Y agd STaT a9l gk § R 59
o1d § #4T & grEedeE ant & faewel
F 0 WA § ?

WMo Go qo ITHW : F7T AR &1
gara § & 4 aut g faemrel & o
gL ¥ WK FT TRIE § Y T &
fF sarer awt W1 AT wET S
sreamafas® ara TE § )

=it farfer forer - am ST Y
2 i o fieefies e ot & 99T aearar
% ag T TE Y ITAT & | GHEHT FTCA
ug & & 37 Al | gt foeiss e
@ 4T wETH § 9gE g g 9
wifF g Tvg A9 9Y | T IER
W AT FT S5 & @ara @ fF S
N &% qE 9 felre et ?

o Go Wo REAW: WX I
farrae = & A &2 AR F T FHY
wifed 1| fefie qg=TT e EEe w1
w1 & & aFar & fr & gy e
& T e SR At 9 & s B g
& wawr fagoor g

Shri T. S. A. Chettiar : Now that

these floods have become an annual
feature, may I know whether the Govern-
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ment have considered the reason for these
things, namely, the denudation of forests
in the Himalayas or the cutting away of the
trees which hold water, and may I knew

whether any steps are taken to look into
this matter ?

Dr. P. 8. Deshmukh : The floods
have caused us so much concern that all
these factors are being examined by the
various Ministries and the various de-
partments.

ot ¥o Fo qid : F 77 AT TEAT

g 5 @ ok w8 Y WS €

ST e qFa gar & AR AW &

fw go dto & 37 TET # fag Wea
gefaa <ar mar § ar ag ?

ELo lﬂo

To Go o W :

# |Y agd SUTRT AFAT gAT §, IAA
€ % T & | e & fF a1 R
FAT FT AFA U8 | AT IF %
WS 1 graey § g et o qEY
qHfleT ATE § T8 €T TaAAT 7 FTHr
fomama f & arfe foreer g
PE TR FIAFF I AT |

The Minister of Food and Agricul-
ture (Shri A, P. Jain) : May I add a few
words ? T'he Uttar Pradesh Government
have started a scheme of selling wheat at
subsidised rates, and they have asked from
us large quantitics of wheat. We have
already supplied them a substantial quan-
tity of wheat, and they ar¢ distributing

wheat, in the flood-affected areas at a subsi-
dised price of Rs. 13 per maund.

T WA g o A
o oY & it wgT fF T g S
fore Faaror T w19 & | 7T & (17 awal
g f5 i g & qarsd o faa
Fawfau s s M aF a<g &
TG FT @ & WK T ¥W qI9 AT JAC
Y FTHTT AT FIHR FTFT AT ?

Mo o ﬂow : EHH I
Fqga Y & 1 g | R wrf e
& 8Y 38 g odYo Tatie # qrw fawar arAT
oifgd | WX gt a% gd W ¢
frrr s R s SF AT AT
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Shri Sadhan Gupta : May I know
whether any cstimate has been made of
the probable effect on food production,
caused by the damage on acceunt of these
Hoods, for the ensuing year?

=
Dr. P. S. Deshkmukh : Very rough
<stimates have been made and we would
probably lose several lakhs of tons of food=
grains. But happily, the tempo of agricul-
tural production in the country has so
improved that a good deal of the losses
would probably be made up by those areas
where no floods or droughts occurred.

Shri C. D. Pande : The Minister has ~
just said that wheat is being sold at Rs. 13
a maund. But, recently, I had occasion to
visit one of the centres in U. P., and I
found that wheat was being sold at 2 seers
and 8 chataaks arupze, thatis, at the rate
-of Rs. 16 a maund.

Shri A. P. Jain : The hon. Member
must have gone to a different place, perhaps
the wrong place, because wheat is being
sold under two schemes. One is the relief
scheme where wheat is being sold at Rs.
14-8-0 a maund. The other is the wheat
trading scheme where wheat is being sold
at Rs. 13 a maund.

Shri C. D. Pande : No, it is Rs, 16 a
maund.

Shri Shree Narayan Das : May I
know the extent of the flood-affected areas
where scarcity conditions prevail ?

Dr. P. S. Deshmukh : I do not know
if my hon. friend wants the extent of the
areas affected by drought. We are now
dealing with floods, and I have got the
figures, and I can give them.

Mr. Speaker : No.
Fruit Preservation Industry

*3022. Shri Jhulan Sinha : Will the
Minister of Food and Agriculture be
pleased to state :

(a) the amount sanctioned during the
last two years by way of assistance for the
development of the Fruit Preservation
Industry in the country; and

(b) the extent to which the Industry
has developed during the period ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Rs. 7 lakhs.

(b) The development of fruit preser-
wation industry in India during the last two
vears has been encouraged. Production
of canned fruits increased from about
11,541 tons in 1954 to about 14,061 tons
in 1955s. The number of licensed manu-
facturers increased from 662 in 1954 to
718 in 1956.

11 DECEMBER 1056
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Shri Jhulan Sinha : May I know
whether the country has become self-
sufficient in the matter of canned and pre-
served fruits?

Dr. P. S. Deshmukh : It is difficult
to say. In some places there is excess of
of production, and in some places there is
deficiency. I do not think it would be
possible for me to say exactly whether
we are self-sufficient or not,

ShriJhulan Sinha : May I know whe-
ther in view of the vital importance of this
industry to the health and life of the coun-
try, Government are sufficiently alive to
the necessity of developing it to such an
extent that the country may be self-suffi-
cient in this respect ?

Dr. P. S. Deshmukh : We were not
so aware in the First Five Ycar Plan, But
in the Second Five Year Plan, we have
become very much conscious of the im-
portance of the fruit industry to the coun-
try.

dzwww fag : gz foEws
e & fog o ®qar faan man g, =g
Y7 o ot Fy fear mar § 217wt
Fgi femr mar 27

TMo Go o IHW: TZ N AW
AR & T #T g9 g

I have not got the names of the firms,
but I can give the break-up of the amount
under the different items. The amounts
are as follows :

Rs,

Rebate on tinned plate 23.5 lakhs

Loans at commercial rates :
(a) For large-scale canners . 35 lakhs.

(b) For small-scale canning
units . . . « 20 lakhs,

(c) Establishmentof cold
storage . . . . 40
Quality control administration
and staff for development . 14-2
lakhs

Research on packaging . I ¢ lnkh:
Scheme for setting up of
regional reserach stations . 12 lakhs.

ToraL . . 1457
lakhs.

Shri P. C. Bose : May I know the
different varieties of fruits that are being
preserved ?
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Dr. P. S. Deshmukh : I would
not be able to give the complete list. Most
of the fruits that will pay are being canned.

Shri B. D. Pande : May I know
whether Government are giving any grant
to the fruit preservation unit that has re-
cently been set up at Ramgarh ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : That is by the
U.P. Government,

Dr. P. S. Deshmukh : This has been
started by the State. Government: If it is
qualified for any grant under our rules,
it will certainly get it.

Shri Heda : May I know the cities
where the cold storage units have been
constructed, and their capacity ?

Dr. P. S. Deshmukh : I have not got
the list here. I would ask for notice.

Shrimati Jayashri : May I know
whether Government are giving cncourage-
ment to the export of these preserved fruits,
and if so, to which countries they are being
exported ?

Dr. P. S. Deshmukh : We do try to
encourage, although we do not probably
subsidise any export of fruits. It is our
intention that our fruits should be con-
sumed by as many countries in the world
as possible.

Flood Control Schemes

+
(Shri Sadhan Gupta :
Shri Ram Krishan :
Shri D. C. Sharma :
Dr. Ram Subhag Singh :
*1024.{ Shri R. N. Singh :
Sardar Igbal Singh :
Sardar Akarpuri :
Shri Gidwani :
Shri Bibhuti Mishra ::
|Shri C. D. Pande 1

Will the Minister of Irrigation and
Power be pleased to refer to the reply given
to Unstarred Question Na. 856 on the 23rd.
August, 1956 and state :

(a) whether the schiemes for flood
control programme during the Second
Five Year Plan period have been
received from the State Govern-
ments;

(b) if so, thedetails of the schemes
State-wise ; and

(c) the nature of the decision taken by
Government in each case ?

The Deputy Minister of Irrigation
(Shri Hathi) : () to (c). Apart from the
continuing schemes which were in progress
during the First Five Year Plan period,
certain new schemes, costing over Rs.

11 DECEMBER 1956
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10 lakhs, each, have been received for in-
clusion in the flood control programme
for the Second Five Year Plan period. A
statement giving the requisite information
in respect of these schemes is laid on the
Table of the House. [Placed in Library.
See No. S. 554/56]

Shri Sadhan Gupta : Is it a fact that
Government are prepared to sanction
any amount that the States can spend on
the flood-control schemes, as appeared
according to press reports from the speech
of the Minister of Irrigation and Power
at Lucknow ?

Shri Hathi : Government are pre-
pared to spend not any amount but an
gmount within the ceiling allotted to cach

tate.

Shri Sadhan Gupta : Under the
Second Five Year Plan ?

Shri Hathi : Yes, under the Second
Five Ycar Plan,  The ceiling fixed under
this Plan is Rs. 60 crores. On that basis,
various amounts have been allotted to
the various States. It is desirable that the
flood-protection works should be com-
pleted as soon as possible. So, subject
to the ceiling and the availability of funds,
they would be cniitled to spend the amounts,

Shri Sadhan Gupta : May I know
the period over which the ceiling can be
spread out? Can the period of five years
be reduced, in the case of flood-contro}k
schemes, because of the extreme urgency
of flood controls?

Shri Hathi : The idea is that the
speedier they are exccuted the better; and
that period can be reduced.

Sardar Igbal Singh : May I know
whether Government have received any
scheme from the Punjab Government,
and if so, when it was received, and whe-
ther any action has been taken on the same ?

Shri Hathi : One scheme has been
received from Punjab, costing more tham
Rs. 10 lakhs. There werc 24 other
minor schemes costing Rs. 64 lakhs or so.
Out of these, 20 schemes have been appro- -
ved already.

Dr. Ram Subhag Singh : From the
statement, I find that about 16 schemes
have been submitted by the Government
of Bihar, and about four more have been
submitted very recently. But none of these
schemes relate to the riversiwhich have been
in floods for the last two or threc years
during the monsoon periods. May J know
whether Government have any agency to
find out the arcas which are flooded during
the monsoon period and start flood-contro}
schemes there also?
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Shri Hathi : Generally, the 8 hemes
ﬂgod-protection are prepared by the © State
Governments. The State Flood Control
Boards are there, and they look to these
things. Then, the schemes are sent up
for scrutiny here. - If there is any technical
point.involved, then the officers from the
Central Water and Power Commission go
there and advise them. But, generally,
the investigations are being done by the
State Governments.

=Y fefar o 5w e Y dard
¥ 91 7w & f gd vew # fg @
YT T TE F | qg A& AT |
fasadt & o< wax for} /o A8 §
TR ) T ARG W AT H
A § FFFT T F 7 AD § qA
T A &1 & wAAT g § R oA
CRfrd & oy wEwt § B oot
TG siew T W F A<, 787 W
FATE T W, STH-TAT T F1E &0
FATE 9T ? HGT AT 5 T fa=am3

G E?

\

Shri Hathi : I shall cnquirc from

the Bihar Statc Government about what
the hon. Member has just referred to.

Shri L. N. Mishra : May I know whe-
ther it is a fact that much concern has been
expressed by some of the State Govern-
ments at the Planning Commission’s pro-
cosal to reduce the allotment for flood-
pontrol from Rs. 117 crores to Rs, 60 crores,
and if so, whether the Union Ministry
has pressed for more grants from the
Planning Commission, and if the answer to
the latter part of the question be in the affir-
mative, what the rcactior of the Planning
Commission has been?

Shri Hathi : For the present, Rs. 60
crores have been allotted for flood control.
It is a fact that when the schemes were
prepared and sent tentatively by the various
States, the total amount required was found
to be Rs. 117crores. Butjustasin other
sectors full provision has not been made
by the Planning Commission, like-
wise, herc also, Rs. 60 crores only have
been provided. But if thc schemes are
urgent and immediate, the Irrigation and
Power Ministry will try to see that imme-
diate and urgent schemes are not with-
held for want of funds.

Pandit D. N. Tiwary : Are Govern-
ment aware that in the bunds that have been
<constructed. sufficient outlet is noet given
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and therefore, when a heavy downpour
occurs, the villages are iooded by rain
water ?

Shri Hathi : Generally, openings
and sluice gates are being provided where
such embankments have been constructed.
It might be that they might not have been
ready by a particular time; otherwise, due
precautions are taken to see that openings
and sluice gates are provided.

Shri Heda : Sometimes floods are
caused by the breach of huge water reser-
voirs. The effective method in use in the
USA to deal with this is either to dig the
bed of the river or construct alternate canals
to let the water flow away swiftly. Has
this method attracted the attention of
Government ?

Shri Hathi : So far as we are con-
cerned, we have not had any experience of
huge reservoirs having given way. Here
the problem is with respect to the rivers,
their tributaries and drainage. We have
not yet faced any problem of any huge re-
servoir having given way and flooding the
neighbouring area. But this is a suggestion
for consideration.

Shri C. K. Nair : May I know if
there is any scheme for a bund to be bu{lt
on the western side of the Yamuna in

Delhi?

Shri Hathi : That is under considera-
tion.

A}
Dr. Ram Subhag Singh : Certain
very serious accidents have occurred recent-
ly, but none of the rivers concerned has
been mentioned in these schemes, though
they are exhaustive. May I know whether
the Government will see that carcful atten-
tion is paid by the State Governments in
drawing up such schemes.

Shri Hathi : As I said, these schemes
are drawn up by the State Governments.
But if there is any immediate danger to any
particular area and it is brought to the
notice of the Central Government, they
would advise the State Government con-
cerned to take up that scheme immediatcly.

gm-ant & aficare svdroa
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Shrimati Chandrasekhar : As
mentioned in the statement, 2,000 clinics
are to be opened in the Sccond Five Year

Plan period in the rural areas.  They will
be attached to the primary hcalth

units. The assistance that will be given
by the Central Government will be as
follows :
Non-recurring * 100 per
) ) cent,
Recurring : First year - - 8o s
Second ,, . © 70 s
Third ,, - + 50 »
Fpurth s * + 30 »
Fifth ) + 20 ”

ot (W 2 U 95T g a7 B
£ 3 gR ) § & ol 7w w7 w0
® 7% @yer WY 13T g, % afy e
2 Y 38 A F A awwar o fae
aragr?

Shrimati Chandrasekahr : Yes,
the e are a number of clinics opened. The
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total number of clinics so far established is
as follows:—

State Governments  * . 188
Local bodies * ¢ ° 34
Voluntary organisations] °

TorALy - . 316

ot W o 7 N W fafae
At ®Y far ot & few wTeTR 9
fait o ? w7 OAGET § WTNT 9%
T fagaor frar e ar B WY
e I faacw & fag fftea fray
g ?

Shrimati Chandrasekhar : Mostly
. it will be on a population basis.

Shri Kelappan : I find that the Go-
vernment are going to waste a lot of money
on this wild-goose chase. May I know
how these voluntary schemes will be finan~
ced? Will it be on the recommendation
of the State Governments or will any bogus
institution also get grant?

Shrimati Chandrasekhar : Most of
the grants that are given by the Central
Government are on the recommendation
of the State Governments.

Shri Gidwani : May I know whether
the Executive Committee, as rccommend-
ed by the Family Planning Board, has been
appointed, and if so, when ?

Shrimati Chandrasekhar : It has
been appointed. I think the hon. Mcm-
ber, being a member of the Board, krows
about it.

Shri Gidwani : I have not reccived
any notice. So I was asking.

Shrimati Chandrasekhar : His ad-

dress was given at Bombay. The latter
might have reached Bombay.

Avfew weNl § et o
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Shri Matthen : In granting admission
to foycign students, will the hon. Minister
bear in mind the great demand for doctors
in our country, the limited accommo-
dation in our medical colleges and the
large number of students who are denied
admission in our colleges?

Rajkumari Amrit Kaur : This fact
always borne in mind. Naturally our
students must get priority. But the Gover-
ment of India have also got certain obli-
gations to foreign countries, and in this
matter, we are depedent on the
Ministry of External Affairs; whatever
decision is taken by them in rcgard 10
foreign students, we follow.

Family Planning]Centers In Bombay

*1028. Shri Gidwani: Will the
Minister of Health be plcased to
state :

(a) whether the attention of Govern-
ment has been drawn to the reply given
by the Deputy Minister of Health,
Bombay State Government in Bombay
Legislative Council on the oth October,
1956 to the cffect that the Government
of Bombay refused an offer of aid by the
Union Government for establishmenter
of Family Planning Centres in the State
as the State did not believe in Family
Planning by artificial methods like con=
traceptives and ~ Government would not
encourage any such centres with financial
aid as it was against its policy; an

(b) if so, whether the Government
of India have devised any  mecasurcs
to open Family Planning Centres 10
the Bombay State ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) Yes.

(b) Family Planning Centres have been
opened with Central assistance in Bombay
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State under the Family Planning Scheme
approved by the Government of India.

A statement showing grants-in-aid
sanctioned by the Government of India
for the opening of these Centres is laid on
the Table of I.ok Sabha. [See Appendix
IV, annexure No. 27].

Shri Gidwani : May I enquire
through you whether it is open to any State
Government to refuse to carry out the
policy laid down by the Union Govern-
ment or to refuse to offer any co-operation
in implementing the same ?

Mr. Speaker: It is a general ques-
tion of policy.

Shrimati Chandrasekhar : The hon.
Member knows that in the matter of the
subject of health, the State  Govern-
ments are autonomous and they can decide
any policy they like,

Shri Gidwani : Is that true ? Can
any State Government refuse to implement
any policy laid down by the Centre, which
forms part of our planning programme ?

Mr. Speaker : On the constitutional
fssuc as to whether in the field which is
exclusively given to the States, the States
have exclusive jurisdiction or they are
tied down by the policy laid down by the
Planning Commission or the Centre, the
hon. Member may look into the Con-
stitution.

Shri Kelappan : Is it not a fact
that the Minister of Health of the Central
Government also does not believe in arti-
ficial methods of family planning ?

The Minister of Health (Rajkumari
Amrit Kaur) : The fact that family
glanning programmes have been undertaken

y the Central Ministry of Health is the
answer to his question.

Dr. Jaisoorya: Did the Bombay
Government adopt any special method of
their own, as opposed to yours ?

Rajkumari Amrit Kaur 3 The
Bombay Government  have accepted
the rhythm method. They were not in
favour of contraceptives.

Dr. Jaisoorya : Has the Bombay
Government  adopted the  rhythm
method because it was very successful ?

Rajkumari Amrit Kaur : The
rhythm method has proved cent per cent
successful where it has been practised with
intelligence the necessary amount
of restraint,
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Indian Engineers for U.S.A.

*1030. Dr. Ram Subhag Singh :
Will the Minister of Irrigation and Power
be pleased to state :

(2) whether a team of Indian
Engineers has recently been sent to
the US.A. to study flood control
methods there ;

(b) if so, whether that team will
study the flood control methods of
any particular river system there ;

(c) the period of study ; and

(d) whether the expenditure  of
that team will be borne by the U. S.
Techinical co-operation Mission ?

The Deputy Minister of Irrigation
;x_xd Power (Shri Hathi) : (a). No,
ir,

(b) No, Sir.

(c) From two to six months depending
on the nature of the subject which each
member of the team is required to study.

(d) Yes, Sir.

Dr. Ram Subhag Singh : In reply
to part (b) of my question, the hon.
Minister has replied “No”. May I know
which flood control measures they will
study ?

Shri Hathi : They will study different
subjects dealing with flood control, e.g.,
flood hydrology, model cxperiments, flood
forecasting, river training and meander
control, stabilisation of  banks, soil
conscrvation, soil research and those
allied subjects which have to be necessarily
studied with regard to floods.

Dr. Ram Subhag Singh : Is it possible
for them to acquire the practical knowledge
without visiting any river flood control
projects obtaining elsewhere ?

Shri Hathi : No. During their study
they may visit some places. But it will
mostly be a course on theory.

Food Import Plans

*1033. Shri Kajrolkar :  Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether Government have
under consideration any scheme to
ensure continuous flow of food into
.ﬂl;fl country during the mnext year ;

(b) the names of the countries from
which it is proposed to sccure food
supplies during the next year ?
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e Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes, Sir.

(b) At present we have agreements
with the Governments of U. S. A. and
Burma,

Shri Kajrolkar : What is the pre-
sent position of food stock in the country ?
Is it adequate ?

Dr. P. S.Deshmukh :

Shri Kajrolkar : How far the Suez
‘Canal problem and the consequent difficulty
in getting shipping here affected the import
of foods ?

Yes, Sir,

The Minister of Food and Agri-
culture (Shri A, P. Jain) : The ship-
ging position has become a little tight.

ut, on the whole, we are getting fairly
good supply.

Shri Kajrolkar : Have the Govern-
ment secured adequate number of ships
for the import of food in time

Shri A. P. Jain : We are chartering
ships from time to time. I think we
are getting sufficient shipping for our
purposes.

Shrimati Tarkeshwari Sinha : Be-
fore importing foodstuffs from foreign
countries, will the Government assure
the House that they will stock them in the
Government godowns ? .

Shri A. P. Jain :

Mr. Speaker : Hon. Members are
more anxious to get assurances than facts.
A question like ‘“‘Are there sufficient number
of godowns to stock all the imported food
ar ’% if not, what is the deficiency ?” will
clucidate an answer. If the hon. Member
wants an assurance, thc hon. Minister
will give an assurance and it will
end there.

Shri Kasliwal : The hon. Minister
said just now that there is an agreement
with Burma for import of rice. May I
know what is the total quantity of rice that
is going to be imported from Burma during
the years 1956-1957 and 1957-58 ?

Shri A, P, Jain : We go by the calen-
dar years. In 1956 we had agrecd to import
three lakhs tons, out of which, I think,
20,000 t0 25,000 tons remains to be import-
ed. It will be carried over to the next
year and in 1957 we proposec to import
500,000 tons,

Shrimati Tarkeshwari Sinha : How
are we going to pay for the rice imported
from Burma ?

Shri A. P. Jain :
Shri Matthen : The hon. Minister

said just now that he is chartering several
ships for importing food. May I know

Sure.

In cash.
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the number of ships chartered from the
beginning of this year and what
is the measure he is adopting in the matter
of chartering, that is, is it through his own
Ministry or Transport Ministry or some
other means ?

Shri A. P. Jain : We arc chartering
ships on the basis of our monthly requir-
ments. We try to utilize them as early
as possible. 50 per cent of these are
U. S. A. flag ships and the remaining 5o
percent are non-U.S.A. flag ships.

Shri Matthen : How many ships
have been chartered during this year

Shri A. P. Jain: I cannot give the
total number. We are chartering them
from time to time.

Development of Ports

*1034. Shri Matthen: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that the estie
mated cost of the development schemes
submitted by the major ports was reduced
from about Rs. §7 crores to about Rs. 37
crores;

(b) if so, the basis on which
a reduction was made;

such

(c) whether it is a fact that the greatest
cut was made in the rovision
of social services like Housing, ﬁospita]s,
Sagimry facilities to the workers
an

(d) if so,the reasons because of
which such a drastic cut was made in
in view of the importance attached by
the Planning Commission for the provision
of housing?

The Deputy Minister of Railways
and Transport (Shri Shahnawaz
Khan): (a) to (d). The estimated cost of the
development schemes of major ports in-
cluded in the Second Fivc Year Plan is
about Rs. 80 crores to be financed lety by
Government assistance and partly from
the resources of the Ports. This include
5-1 crores for housing, hospitals and welfare
services for which the estimates submitted
by the Port authorities amounted to Rs.
8-1 crores. The question of restoring part
of the cut in these items is being reviewed.

Shri Matthen: May I know _the
answer to part (a) of my question?

Shri Shahnawaz Khan : It is
one compositc answer.

Shri Matthen : Does he believe that
the provision of houses will be adequate if
the cut is enforced ?

Shri Shahnawar Khan: Originally,
Bombay had asked for a grant of RS, 4
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crores. There was a cut of Rs. 2 [crores
on the assumption that the quarters were
meant for er officers. But it has been
ted out that the quarters are i
mslmddnqgi}’lmﬁ.?o :ehope
s a possibility of the cut
being restored.

Shri Matthen : What about the ac-
commodation for workers? Is there any
cut in the provision for accommodation
for workers ?

Shri Shahnawaz Khan : This is
also included in the Plan.

Shri Raghavaiah : Has Vishakha
pat:;nm port also been affected by-
cut

Shri Shahnawax Khan : No, Sir.
Co-operative Movement

+
(Shri Kamath :
*1035.{ Thakur Jugal Kishore Sinha.
| Shri Deogam :

Will the Minister of Food and "Agri-
culture be pleased to state whether
in view of the statement made by the
Prime Minister while inaugurating the
National Development and archousing
Board on the 7th November, 1956 about
the rigidity of co-operative laws,# official
control and the discouragementgto the
poor section of the people in advancing
of loans by the co-operative organisations,
any scheme has been prepared to provide
incentive to the poor people to join the
co-operative organisations ? egh. f

The Minister of Agriculture (Dr.
P. S. Decshmukh) : A Committee on
Co-opcrative Law is considering actively the
lquestion of simplification of coopcrative
aws,

It is proposed that the nominees of
Government will not exceed one-third of
the total number of Directors in re-
organised cooperative institutions, even
though the State will provide 51% of the
share capital. The nominees of the
Government arc expected not to interfere
in the day to day administration of such
institutions.

The facility for collection of share capital
in easy instalments and priority of loans
in case of shortage of funds arc some of the
measures  for encouraging poor farmers.

Shri Kamath : Is it a fact that in

spite of the best intentions of the Central

overnment, the indifference of several

State Governments in this matter has

largely contributed to the comparative

{;ﬂmurg of the co-operative movement in
2
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.. Dr, P. 8. Deshmukh : I do not know
if my hon. friend is talking about the

t. So far as the past is concerned,

am afraid, there is a finding of &
survey committee which says that it
has not succeeded so well. But from the
time we have started reorganisation, I
don’t think we can come to the conclusion
which my hon. friend scems to have come
to.
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Dr. Ram Subhag Singh : The hon.
Minister said that a Committee has been
set up to study matters. May I know
whether that committec consists entirely of
officers ? In case it consists entirely of
officers and in case the Committee
recommends in favour of that control, will
it be possible under the existing set-up to
evolve any alternative method to that of
official control ?

Dr. P. S. Deshmukh: The Com-
mirtee first of all consists of both officials
and non-officials, and I do not think
we should pre-judge what the recommen-
dations of the Committee would bc.

Shri L N. Mishra: In view }of
the fact that one of the main rcasons
for not having proper development™ of
co-operatives in our country has been
the want of a suitable machinery for the
purpose, have Government considered
the  possibility of entrusting this
movement or organisation to non-official
bodies or organisations for the develop-
ment of co-operatives in particular areas.
say, in important districts in some of
the States?

The Minister of Food and Ag: -
culture (Shri A.P. Jain) : So fa as
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the machin e? is concerned, Parliament
has already passed a law
o o e G eretive Develop
up of a Nationa ative Develop-
ment and Warchousing Board which
will be charged with policy questions
and which will be advancing finances.
At the State level of course, the State
Department of Co-operation will be
functioning. It is our intention to have
the largest amount of co-operation from
non-officials, We are in constant touch
with the Indian Co-operative Union
and are receiving  full co-operation
from them. Ot course the co-operative
movement envisages that there must
be large co-operation with non-officials.

Personnel For River Valley
Projects

+
Sardar Igbal Singh:

"%{Sudn.&nrpurl:

Will the Minister of Irrigation and
Power be pleased to state whether
Government have received the report
of the Sub-Committee appointed by
Co-ordination Board tor personnel of
river valley projects?

The Deputg Minister of Irrigation
and Power (Shri Hathi): Not yet,
Sir.

Sardar Igbal Singh: In view of
the shortage of technical personnel on
river valley projects may I know whether
Government is considering the increase
of the retiring age of these personnel ?

Shri Hathi: No, Sir, but in special
cases, extensions may be given or the
persons may be re-emlpoyed.

Sardar Igbal Singh: May I know
whether  Government have any inte-
grated plan so that after the comple-
tion of one project, its officers may be
transferred immediatley to other pro-
jects ?

Shri Hathi : That is one of the terms
of reference for this Sub-Committee and
the Sub-Committec will deal with that.

Shri R. P. Garg: During the Budget
Session the hon. Minister said that
he was going to set up some sort of a
National Construction  Corporation or
gsome sort of a committee for the Co-
ordination of the different river valley
projects. May I know what is the pro-
gress in the matter?

Shri Hathi: These two things are
different. The National Construction
Corporation is being established. The
reliminary procedure and other things
ave been worked out already and that
will perhaps start functioning within
two or three months. So far as the ques~
tion of surplus personnel of the different
river valley projects is * concerned, we
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have also a scheme whereby in the diffe-
rent projects the surplus or the deficit
is being intimated to the Central Water
and Power Commission and they see:
that the surplus from the one can be
absorbed in the other.

Pandit D. N. Tiwary: In view of
the fact that many river valley projects
suffer for want of technical hands, es-
pecially of engineers may I know whether.
Government has considered the ques-
tion of establishing an All India Service
of Engineers ?

Shri Hathi: There is a proposal for
constituting an_ All India Service of
Engineers for Irrigation, but not much
progress has been made. We have been
in communication and negotiation with
the different States.

Sardar Iqbal Singh: Is Govern-
ment aware of the fact that even in lower
grades, there is great shortage of technical

rsonnel such as overseers and others?

t is so in the Punjab. May I know whe-
ther Government is going to consider
the pooling of the overseers for the river
valley projects ?

Shri Hathi: It is a fact there is a
shortage of overseers. For this purpose
different States have been requested
to start schools for condensed courses
for overseers of 18 months or so and
many of the States have done that. The
other question of pooling of these over-
seers from the different States also has
been handled by the Sub-Committee,
but as its report is not yet out, it would
not be proper to say what the recomen-
dations of that Committce are the report
has not yet been finalised.

Shrimati Tarkeshwari Sinha :
May I know whether one of the causes
of delay in establishing an All India Ser-
vice of Engineers is the disagreement of
the diffcrent States to co-operate in the
scheme? If so, which arc the States
which have expressed their intention
of not co-operating in this scheme?

Shri Hathi : Actually, that question
does not arise from this. But anyway,
diffcrent States have shown their view-
points for not agreeing to the formation
of an All India Service. The main reason
is that the scales of pay differ from place
to place, and some States have a sufficient
number of engineers and, thercfore, do
not agree, But we have been persuad-
ing the State Governments in the matter.
The names of the States cannot be men-
tioned by me ; the detailed list of the
States that have agreed or have not agreed
is not with me.
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Infective Hepatitis

+
Shri Kamath:
*X040-4 Qhri Kajrolkar:

Will the Minister of Health be pleased
-to refer to the answer given to Starred
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Question No. 80 on the 15th November,
1956 and to supplementaries thereon and
state whether any cases of infective hepatitis
have recently been reported in Delhi or
New Delhi ?

The Deputy Minister of Health
(Shrimati Chandrasekhar): The inci-
dence of infective hepatitis in Delhi & New
lDelhi during the last 3 months was as fol-
ows:

September, 1956 . 103
October, 1956 . . . 82
November, 1956 . . 62
(upto 23rd November, 1956)

Total . . . 247

A few cases of infective hepatitis keep
on occurring throughout the year. No
increase in the incidence of the discase has
recently been reportedin Delhior New
Delhi.

Shri Kamath: From where have these
figures of the incidence of infective hepa-
titis been taken, from hospital rcgisters or
elsewhere ?

Shrimati Chandrasekbhar: From
hospitals and dispensaries we get the reports.

Shri Kamath: Is it not likely that
because of the high mortality in Dclhi
Hospitalslast year during the yellow
scourge, the poor people of Delhi thought
they had a better chance at home and with
non-allopathic treatment and, thercfore,
they are not going into the hospitals ?

The Minister of Health (Rajkumari
AmritKaur): I am afraid that proposi-
tion cannot hold, because the attendance
at hospitals is going up like any thing.

Shri Kamath: Is it a fact that Sardar
Baldev Singh, one of our colleagues in the
House is seriously ill with hepatitis and that
has it been diagnosed as infective hepatitis
caused by drinking cont#minated water?

Rajkumari Amrit Kaur: It is quite
wrong to say so. I know Sardar Baldev
Singh very well. His hepatitis came ages
ago, along before the supposed infection of
water, and it was due to different causes
altogether.

Shri Kamath: Is it a fact that the
Central Minister and the former Delhi
State Minister have indulged in the not
very edifying pastime of shifting responsi-
bility fro mone to the other with regard to
last year’s epidcmic and compensation for
fatalities therefrom, and if so, does the
Minister at least this year assume full
responsibility in the matter and will she
even emulate the example of the former
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Minister of Railways and Transport if
things go very wrong in the capital?

Mr. Speaker: This need not be ans-
wered.

Shri Kamath: The first part at least
may be answered. The Second part
is also important.

Mr. Speaker: Allthat I can say is
this. The hon. Member referred to the
shifting of responsibility for the incidents
of last year and wants an assurance that
she will take full responsibility. That is
therc. She is fully responsible as far as
responsibility can go. So far as the other
matters are concerncd, the hon. Mcember
cannot get an assurance here.

Shri Kamath: Did the Minister, after
return from her strenuous holiday abroad
in October, care to ascertain for how many
days the people of Delhi got contaminated
water ?

Shri Gadgil: On a point of order,
can 1 Memeer indulge in irrclevant
remarks  which are not relevant
to the question?

Mr. Speaker: Even yesterday, I
made an obscrvation that so far as ques-
tions are concerned, these remarks should
not be made; there may be other occasions
where anything may be appropriate and
the relevancy will be decided there and
then. So far as questions are concerned,
let there be no argument or insinuation.
There should be a plain question, a single

uestion, a matter of fact question as to
whether it is so or not; what is the fact,
etc. Nothing more nced be added. It js
rather irksome for me to point this out
again and again to the¢ hon. Member.
The prcamble must be avoided.

Shri Kamath: Your remarks has pained
me I am not insinuating, I merely asked
after her strenuous time abroad, on her
return in October, did she care to ascertain
for how many days in October the Delhi
Joint Water and Sewage Board supplied
joint water and sewagg to the Delhi public?

An Hon. Member: No answer should
be given.

Mr. Speaker: Did it come to the
notice of the hon. Minister that during her
stay abroad there was any contaminatian
of water here?

Rajkumari Amrit Kaur: I object
very strongly to the question that are put
on the floor of this House. There is
no, . question of my going on a
hoiddy abroad at any time. In regard
to protected water supply I have laid a
statement and answered many questions on
the floor of this House. There has been
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no contamination of water this year as the
facts have shown. I am responsible for
the work of the Joint Watcr and Sewage
Board. There is a Parliamentary Health
Committee that sees what is going on and
can also sce that the assurances that I have
given on the floor of this House have been.
fulfilled. I will refuse to answer qucstions.
if they are put in this manner to me.

Shri Syamnandan Sahaya: Wil
the Government be pleased to state if it is
a fact that the symptoms of the disease are
somctimes not found in the eye or the; face
but in the mind itself?

Shri Decbeswar Sarmah: Will the
Government be pleased to state whethier the
drinking water now supplied can be drunk
without boiling ?

Rajkumari Amrit Kaur: Yes, Sir.
A Press note was issued some weeks ago-
that filtered water can be used for drinking
purposes without being boiled.

Goods, Booking and Parcel Clerks.

*1041. Shri Velayudhan: Will the
Minister of Railways be plcased to state @

(a) whether it is a fact that the percen-
tage of higher grade posts held by Goods,
Booking and Parccl Clerks in Railways
is the lowest ;

b) whether it is a fact that these
clerks are denied duec channel of pro-
motion to inspectorate posts ; and

(c) whether it is also a fact that
the curtailment of higher gradc posts
from 25 to Is per cent. has not been
adequately compensated in the form
stated in part (b) above ?

The Deputy Minister of Rallways
and Trlnop;yrt (Shri Shahnawaz
Khan): (a) and (b). No.

(c) Does not arise.

Shri Velayudhan: May I know how
promotion is made for the posts of inspec-
tors ? Is it entirely from the parcel clerk’s
cadre or from outside?

Shri Shahnawaz Khan: ‘Promotio'ns
are made on scniority-cum-efficiency basis,

Shri Velayudhan: May I know
whether promotions are made not from
this cadre but from outside, from the gen-
eral pool, even though people belonging to
that pool have no experience of financlal
matters and accounts ?

Shri Shahnawaz Khan: Promotions
to various posts are being made in accordance-
with the rules and regulations that exist on
the subject.
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Central Grass Land Survey
Party

_*1044. Shri I. Eacharan: Will the
Minister of Food and Agriculture be
Pleased to state:

_ (a) whether the Central Grassland
Survey Party has completed its work
and submitted any report; and

(b) if so, what are the suggestions and
‘recommendations made by them ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No. It will take
80 2-3 years to complete the survey
work. Lhe “Central Grassland Survey
:’:rty ha;s‘ ) far] completed reconnaissance

rvey of grasslands in the Punjab (in-
f:ludxpg PEPSU), Western U, P.,’ Ass(am»
Manipur, Delhi, Andhra, Bihar, West
Bcngul, Rajasthan, Madras, Mysore, a
portion of Bombay, (including Saurashtra
and Baroda) and ‘the former States of
Travancore-Cochin and Coorg.

(b) A summary of the suggestions and
recommcndntiqns_made by 553 Grassland
Survey Party'm 1ts report for 1954-55 is
laid on the Table of Lok Sabha. [See
Appendix IV, anncxure No. 28].
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Bridge across Jia Bharali River

*1045. Shri K. P. Tri ath i
the Minister of Transportp be l;leawslég
to refer to Starred Question No. 1831
‘on the 6th September, 1956 and state:

(a) whether there has b
i ) ( s been any ¢
;x(?c«(:i mbt%c selection of the site ot'yth:::%f
se. ridge across Ji i ri i
Rt e Jia Bharali river in

(b) if so, what is the finally approved site ?

The Deputy Minister of Railwa:
v
;}:’c‘l i'l‘r.nnlport (Shri Alagesan): (a)
(b) Does not arise.

. Shrik.P. Tripathi: May I know if
site has not at all besn sdecz’ed tiﬁwnlo;h;

Shri Alagesan: It has been sclected.
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Shri K. P. Tripathi: May I have 2
description of the place?

Shri Alagesan: It is two miles
below the existing ferry site. This was
also gone into by the State engineers. On
further inspection the original selection gf
the site by the Additional Consulting Engi-
neer was upheld and so it has been selected.

Shri K. P. Tripathi: May I know if
it will be necessary to change the river for
any length so that the bridge may stand at
that place?

. Shri Alagesan: Many works inclu-
ding training works will have to be carried
out to contain the river in its course.

Shri K. P. Tripathi: When is the
construction likely to be taken up ?

Shri Alagesan: I think the estimates
have been received only now, very recently.
They have to be scrutinised. After the
estimates have been finalised and approved,
work will start.

Sugar Factories in Orissa

*1047. Shri Sanganna: Will the
Minister of Food and Agriculture bc
pleased to state:

(a) whether any new licences have
been given for the establishment of new
sugar {actorics in the State of Orissa;

(b) if so, the place of location; and

(c) whether the licences arc for Co-
opcrative Organisations or otherwise ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, Sir. One
licence is being given.

(b) Aska, District Ganjam.
(¢) Co-operative Organisation.

ShriSanganna: Mav I know whether
the question of granting new licences has
been considered in the light of the recom-
mendations made in the Karve Commit-
tee Report?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): No, Sir. We
had decided to issue licences up to a cer-
tain limit. That limit has now very nearly
been approached and we are issuing
licences according to the policy laid down.

Shri Sanganna: May I know whether
the present licence issued by the Govern-
ment recently will affect the existing sugar
factory and the rice production in the State ?

Shri A, P. Jain: I do not know what
exactly is the imolication of the question,
May be that certain area, now under rice,
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may c>n: under sugarcine cultivation,
But, that will be a very small arca.

Railway Employees

*1061. Shri Radhs Ramsan: Will
the Minister of Railways be pieased
to refer to the replies given to Unstarred
Questions Nos. 541 and 1189 on the 4th
April, and the 27th September, 1955
respectively and state:

(a) whether Government have come
to any decision regarding the question of
imposing the pznalty of withholding in-
<rements on their staff;

(b) whether any cases have bzen in-
stituted by the aggrieved staff against
the Railway Administration ; and

(¢c) if so, what is the outcome of such
ases ?

The Decputy Minister of Railways
and Transport (Shri Alagesan): (a)
Government have coms to the conclusion
that the withholding of increments under
the Scrvice Rules is in order.

(b) Some cases have been instituted by
-staff whose increments were withheld.

(c) In some cascs, withholding of in-
.crements has been hcld to be ultra vires
-of the Payment of Wages Act and in others,
not  so.

Shri Radha Raman: May I know
whether any case was instituted by some
of those who were aggrieved and Govern-
ent has lost that casc?

Shri Alagesan : Ycs, that was in Bom-
‘bay. But the Punjab High Court held
that it is not ultra wvires of the Paym:nt
of Wages Act and there the staff lost the
«case. Therefore, Government are think-
ing of bringing an amecndment to the
‘Payment of Wages Act.

"WRITTEN ANSWERS TO QUESTIONS
Bhopal-Bina Railway Line

*1018. Shri T. B. Vittal Rao: Will
‘the Minister of Railways bc pleased
to refer to the reply given to unstarred
Question No. 270 on the 30th July, 1956
:and state :

(a) whether a firm decision has since
‘been taken regarding doubling the line
from Bhopal to Bina ;

(b) if so, the nature of the dicision
-taken ; and

(c) if not, the reasons therefor?
The Deputy Minister of Railways

and Transport {Shri Shah Nawax
XKhan) : (a) No Sir.
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(b) Does not arise.

(c) Final decision will be taken only
after the Survey Report is received and
examined by the Railway Board.

National Highways (Mysore)

*yo19. Shri Keshavaiengar: Will
the Minister of Transport be pleased
to state @

(a) what is the total amount of the
estimated cost of important National
Highway original works in the State of
Mysore sanctioned during 1955-56 and
1956-57 ; and

(b) how much of this amount has
been actually spent and what is the sum
lapsed ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): &;
Rs. 10°74 lakhs and Rs. 7:77 lakhs res-
pectively.

(b) According to the figures of expendi-
ture so far available, Rs. 6-24 lakhs in
1955-56 and Rs. o-1r lakh in 1956-§7.
As the estimates are current till the works
are complcted and they arc not sanctioned
on a year-to-year basis, the question of
1apse does not arise.

Auxiliary Medical Workers

*1021. Shri Krishnacharya Joshi :
Win the Minister of Health bc pieased
to state :

(a) whether a two-year course of train-
ing of Auxiliary medical workers is being
implemented ; and

(b) if not, the reasons therefor ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The two-year course
of training of Auxiliary medical workers
has not yet been started.

(b) None of the State Governments
has so far submitted any scheme on the
lling_s proposed by the Government of
ndia.

Railway Accidents

*1023. Shri Dabhi : Will the Minis-
ter of Rallways be pleased to state :

(a) whether it is a fact that the inci-
dence of accidents per miuion train miles
occurring on the Western Railways in
1953-54 is disproportionately high as
eorcilxparcd to those on other Railways;
an

(b) if so, the reasons the refor?
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The Deputy Minister of Railways
(u;d;l‘nnsport (Shri Shahnawaz Khan):
a) Yes.

(b) A large number of accidents were
due to failure of engines and rolling stock
and cattle run over.

In the casc of failure of engines and roll-
ing stock, it may be stated that this Rail-
way had a set back after integration due
to the amalgamation of a number of small
grivate railways of the Indian States. The

asis of compilation has not always been
uniform.

Railway Delegation to Japan

*1025. Shri D. C. Sharma : Will the
Minister of Railways be pleased to refer
to the reply given to Starred Question
No. 280 on the 2s5th July, 1956, and
state @

(a) whether the delegation that visited
China and Japan to study the functioning
of their Railway systems has submitted
any report ; and

(b) if so, whcther it has been con-
sidered ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): a)
The dclegation’s formal report has not
yet been finalised.

(b) Does not arise.

Trains on Khandwa-Ajmer Lines

*1029. Shri Bheekha Bhai: Will the
Minister of Railways bc pleased to refer
to the reply given to Unstarred Question
No. 377 on 2nd August, 1956 and
state :

(a) whether any train has becn started
on the Khandwa-Ajmer section of West-
ern Railway; and

(b) if so, how far this has removed over-
crowding ?

The Deputy Minister of Railways
and Transport (Shri Shahnawaz Khan):

(a) No, Sir.

(b) Does not arise.

Casual Leave for Railway Employees

*x031. Shri Dhusiya : Will the
Minister of Railways be pleased to
state: .

(a) whether it is a fact that every
station master on the spot is not au-
thorised to grant casual leave to his
subordinates on the North Eastern Railway
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(b) what is the usual practice for
applying and granting such leaves.
whether by telephone, telegram or
by ordinary correspondence;

(c) whether it is a general com-
plaint that the employees do not get
suc‘:jh leaves at the time of their needs;:
an

. (d) if the answer to part (c) above
is in the affirmative whether Govern-
ment will alter the methods of grant
of casual leave so as to make it more
convenient ?

The Deputy Minister of Railways.
and Transport ( Shri Shahnawaz
Khan): (a) Yes—only Station Masters in
scale of Rs. 200-300 and above arc autho-
rised to sanction casual leave to staff’
under them.

(b) The usual practive is to apply
for leave through applications. Sanc-
tions th'reto are communication by-
ordinary correspondence cxcept in cases
of ecmergency when these are communi-
cated by phone or telegram.

(¢) No.

(d) Does not arise.

Family Planning Officer

*1032. Shri Gadilingana Gowd:
Will be Minister of Health be pleased
to state:

(a) whether it is a fact that the
Family Planning Board has rccem-
mended the appointment of a Family
Planning Officer in each State;

(b) if so, whether the recommenda-:
tion has been accepted by the Union
Government; and

() the main functions of the above
Officer ?

The Minister of Health (Rajkumari:
Amrit Kaur): (a) Yes.

(b) The recommendation is under
consideration. A decision will be taken
in consultation with State Govern--
ments,

(c) A statement indicating the main
functions of the proposed State Family-
Planning Officers is laid on the Table
of Lok Sabha. [See Appendix IV,
annexure No. 29]. -
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Rapti River Scheme

*1037. Shri Ram Shankar Lal:
Will the Minister of Irrigation anc¢
Power be pleased to state:

(a) whether the U.P. Govern-
ment have submitted for sanction any
scheme to tame the river Rapti called
the Jal-Kundi Scheme;

(b) how much of electricity is
expected to be generated and  how
much area would be irrigated;

(¢) the extent to which it will prevent
the ravages of flood; and

(d) the reason of delay, if any,
in its sanction?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to
(d). A preliminary ecstimate has been
received but the detailed project cstimate
is still awaited. The details of the scheme
5 and the question of approving it can
" be settled only after the dctailed estimate
: has been received and subjected to
rechnical and financial scrutiny.

Fruit-Canning Industry

N Shri A. K. Gopalan:
1038. {Sln-i C. R. Iyyuani:

; Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have
explored the possibilities of starting a
Pruit-canning Industry in Kerala State;
and

(b) if so, the result thercof ?

The Minister of Food and
culture (Shri A.P. Jain): (a)
possibilities of starting a Fruit Canning
Industry in the State as a whole have
not been explored so far, but Nayyattinkars
‘Vilavancode Community Project area
was specially surveyed recently.

(b) A scheme for cstablishment
of one small canning unit in the Com-
munity Project area has been prepared.

Oil and Oil Seeds

*1042. Dr. J. N. Parekh: Will the
Minister of Food and Agriculture
be pleased to state :

(a) the position of oil and oilseeds
this year and thc expected crop posi-
tion;

(b) the export policy for the same;

s8¢ LSD
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(c) whether the attention of Gov-
ernment has been drawn to hectic ris¢
in prices of all oils and oilseeds; and

(d) if so, the stepsY proposed to be
taken by Government to check the
same ?

The Minister of Food and Agri-
culture (Shri A. P, Jain): (a) Two
statements giving the available informa-
tion are placed on the Table of Lok
Sabha. [See Appendix IV, annexure
No. 30].

(b) Exports of major edible oils
vig., groundnut, sesamum and mustard
are banned at present. Exports of
coconut oil have always remained banned.
Exports of major non-edible oils vis.
linseed and castor oils arc being licensed
freely. Exports of all the five major
oilsceds arc banned.

(c¢) and (d). Since the end of 1955,
the prices of vegetable oils have tended
to move up. The Government arc
keeping a constant and careful watch
over the trend of internal prices of
oils and oilsceds and taking necessary
remcdial measures including adjustments
in export policy and export duties.

Railway Engines

*1043. Shri B. S. Murthy: Will
the Minister of Railways be pleased
to state:

(a) whether passenger Railway
Engines are to be manufactured at
Chittaranjan; and

(b) if so, the number of Engines
to be manufactured in the first phase
of the programme ?

The Deputy Minister of Rallways
(.;‘dY Transport (Shri Alagesan):
a es.

(b) 10 WT and 36 WP locomotives.

Bombay Suburban  Railway
Service

*“1046. Shri Tulsidas: Will the
Minister of Raillways be pleased to
state:

(a) the extent of overcrowdin,
the suburban trains of Bombay
on the Central and Western Rail-
ways;

(b) the number of additional trains
and bogies placed on suburban branches
of Bombay both on Central and Western
Railways during the current year to
relieve overcrowding; and
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(¢) the number of casualties arising
from railway accidents due to over-
crowding ?

The Deputy Minister of Railways
and Transport (Shri Shahnawaz

Khan): (a) to (c). A statement is
laid on the Table of Lok Sabha. [See
Appendix IV, annexure No. 31].
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Nellore-Maidakur Line
*1049. Shri Viswanatha Reddy:
Will the Minister of Railways be

pleased to state:

(a) whether the eurvey of Nellore-
Maidakur line, for which allotment
has been made in the current budget
has been started: and

(b) if so, when it is likely to be
completed ?

The Deputy Minister of Rallways
and Tn:l rt (Shri Shahnawas
Khan): (a) Not yet.

(b) Does not airse.
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Food Situation in Andhra

*1050. Dr. Rama Rao: Will the
Minister of Food and Agriculture
be pleased to state:

(a) whether the Andhra Pradesh
Government have requested the Central
Government to send more food supplics
and to stop export of rice from Andhra,
in order to meet the serious food situa-
tion and high prices there; and

(b) what action has becn taken in
the matter?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) and
(b). On the merger of Hyderabad with
Andhra, the Andhra Pradesh Govern-
ment has requested that the movement
of rice from Central Reserve Derots
in Hyderabad which had been taking
place to Madras and Mysere States,
should be stopped. This has been
agreed to and the rice has been offered
to the State Government for distribu-
tion in the twin cities of Hyderabad
and Secunderabad.

Madras-Tuticorin Express Accident

*10§3 ./ Shri Veeraswamy :
Shri Kamath :

Will the Minister of Railways b
pleased to state : d

(a) the final number of people killc
in the Madras-Tuticorin Express acci-
dent on the 23rd November, 1956 ;

(b) the number of injured persons
who succumbed to their injuries in the
hospitals at Trichinopoly ;: and

(c) the number of injured persons
discharged from hospitals ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): 1{:
position given below is a8 on 6-12-1956.

(a) 182.
(b) Three.
(c) 82 (as on 6-12-1956.)

Dearness Allowance of Railway
Employees

*1083. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state :

(a) whether therc is any proposal to
treat the dearness allowance granted to
Railway Employees as pay for the purpose
of computing the Provident Fund and
Gratuity ;

1204
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(b) if so. when the same will be given
effect to; and

(¢) if not, the reasons thercot?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
‘The question was examined by the Gad-
gil Committee in 1952 who recommended
that 50% of the dearness allowance granted
to civil government servants in the various
pay groups upto a pay of Rs. 750/- p.m.
should be treated as pay for certain pur-
poses including Provident Fund and Gra-
tuity.

- (b) The recommendation has been ac-
. :pted by Government and has been given
ffect to from 15-7-52 for computing Pro-
ident Fund and Gratuity and from 1-4-53
.or other purposes.

(¢) Does not arise in view of (a) and (b)
- bove.

Toned Milk

v *1064. Shri Jhulan Sinha: Will the
2inister of Food and Agriculture be
-cased to refer to thc reply given to
tnstarred Question No. 1562 on the
i1th September, 1956 and statc :

I(a) whether the proposal for sctung
. Toned Milk Plant in Madras and Cal-
hta has since been finalised ; and

}.‘) if so, the total cost thereof ?

The Minister of Food and Agriculture
(Shri A.P. Jain): (a) The Calcutta
Milk Project has been finalised and the
details of the Madras Milk Project arc under
consideration.

(b) About Rs. 73 lakhs will be spent
for a plant for handling about 7,00¢/inaunds
of toned milk®*and whole milk under the
Calcutta Milk Scheme. The expenditure
for the Madras plant for handling 2,000
maunds of toned milk and whole milk is
estimated at Rs. 44 lakhs.

Train Derailment

*1065. Shri Dabhi: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Starred Question No.
39 on 17th July, 1956 and state :

(a) whether Government have  since
taken a dccision on the report of the Go-
vernment Inspector of Railways, who held
his statutory enquiry into the derail-
ment of No. 340 Down Rajkot-Okha mail
on 19th May, 1956 as well as on the diff-
erence of opinion between the Govern-
ment Inspector who e¢nquired into this
matter and the General Manager ; and

(b) if so. the nature of the decision?
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The Deputy Minister of Railways
and Transport (Shri Shahnawaz Khan):

(a) and (b). Yes; the Railway Board
have decided to accept the finding of the
Government  Inspector of Railways.

Railway Egquipment

*1056. Shri D. C. Sharma : Will the
Minister of Railways be pleased to
state the progress made during the year
1956 so far in the direction of developing
the capacity for the manufacture of Rail-
way equipment in the country?

The Peputy Minister of Railways
and Transport (Shri Shahnawaz Khan):
A Statement is placed on the Table of
Lok Sabha. [See Appendix 1V, annexurc
No. 32.)
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Shortage of Doctors

*1048. Shri Bibhuti Mishra : Will the
Minister of Health be pleased to state:

(a) whether Government envisage short-
age of doctors in the Sccond Five Year
Plan for the implementation of its health
programmes : and

(b) if so, how does Government plan
to meet the shortage ?

The Minister of Health (Raikumari
Amrit Kaur): (a) The answer is in the

negative.
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(b) Does not arise.

Gram Sevakas

*“31059. Shri Krishnacharya Joshi:
Will the Minister of Food and Agri-
culture be pleased to state :

(a) what is the total number of per-
sons trained during 1956 for multi-purposc
Gram Scvakas;

(b) whether Central Ministry of Ldu-
cation is co-operating in this 1egard ;
and

(¢) the total number of training cen-
tres ?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) Presum-
ably reference is to ‘Gram Sevakas’. The
total number trained during 1956 (from
January to October 1956) is 5147.

(b) No.
(¢) 49.
Sugar

*1060. Dr. Ram Subhag Singh : Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that the cost
of production of sugar in the sugar fac-
tories in Uttar Pradesh and Bihar is
higher;

(b) if so, wnetner there is any pro-
posal to increase their standard of effi-
ciency ;

(c) if the answer to part (b) be in the
affirmative, the nature of that proposal;
and

(d) when the sugar factories which have
been given expansion permission will
usc the latest technological devices ?

The Minister of Food and Agri-
culture (Shri A. P, Jain): (a) to (d).
A statement giving the required infor-
mation is laid on the Table of Lok Sabha.
|See  Appendix TV. annexurc No. 33].

General Managers of Railways

( Thakur Jugal Kishore Sinha:
" 106 ' Babu Ramnarayan Singh:
1001.4 Shri Deogam:

Shri Kamath:

Will the Minister of Rallways be
pleased to state :

(a) what are the special powers vese.
in the Qeneral Manager according
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to which he can order the termination
of the services of an employee with im-
mediate effect without assigning any
reasons ; and

(b) under what law such special powers
are being cnjoyed by the General Mana-
gers?

The Deputy Minister of Railways
snd Transport (Shri Alagesan): (a)
In exercisc of the powers conferred by the
provisions of the service agreement exe-
cuted by railway servants and also in terms
of the provisions of rule 148 of the Indian.
Railways Establishment Code, the service '
of a non-pensionable railway cmpk&?
can be terminated with immediate e
by paying him one month’s pay in licu
notice and without assigning any reaso

(b) Termination of service of any e
ployce pursuant to a right to terming
by notice, unilaterally or bilaterally
tained in the contract of service or in t
of conditions of scrvice, is not held w/
vires of the Constitution.

Typhoid Cases in Delhi

[ Sardar Igbal Singh:
*1062.{ Sardar Akarpuri :
{ Shri Kamath :

Will the Minister of Health be plea
to state :

(a) whether Typhoid cases have
creased in Delhi ;

(b) if so, the causes of increase

(c) the steps Government propose to
take to control it ?

The Minister of Health (Rajkumari
Amrit Kaur): (a) From the statistics
available, there appears to be no increase
in Typhoid cases in Delhi.

(b) and (¢c). Do not arise.

Dredging of Bombay Port

*1063. Shri Matthen: Will the Minis-
ter of Transport be pleased to state:

(a) whether the cost of dredging at
the port of Bombay would necessitate
an expenditure of Rs. 8 crores ; and

(b) how the Commission intend to
finance the project?

The Deputy Minister of Raillway
and Transport (Shri Alagessn): (a)
A provision of Rs. 8 crores, based on
very rough estimate suggested by the Con.
sulting Engineers of the Bombay Pop
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T'rust has been included in the Sccond
Five Year Plan. A firm estimate can be
prepared only after the results of the model
experiments to be carried out at the Poona
Research Station are known and tenders
for the work have ‘been invited.

(b) Partly by loans advanced on con-
cessional terms by the Government of India
and partly from the resources of the Bome-
bay Port ‘T'rust.

Import of Rice from Burma

*1064. Shri B. S. Murthy : Will the
linister of Food and Agriculture be
 ocased to strate
¥ (a) the quantity of rice  imported from
“urma from the 1st January, 1956 till 318t
;Stober. 1956 and the cost of the same;
d

- (b) the places 1o which this rice  has
*en supplied ?

¢ The Minister of Food and Agri-
~1ture (Shri A.P. Jain): (a) and (b).
;, statement is laid on the Table of Lok
{jz")ha‘] [See Appendix IV, annexure
i34,

§ River Commission’s Report

'
"#065. Shri Sanganna : Will the

-aster of Irrigation and Power be
picased 1o state

(a) whether the Indian  Kiver Com-
mission  has made any recommen-
tions to the Government for flood con-
trol in Madhya Pradesh, Orissa, Andhra
and Bombay subscquent to its meecting
on 23rd November, 1956 in Bombay;

(b) 1" so the details of these recom-
mendations ; and

(¢) the  reaction  of Government to
them ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (¢).
The hon. Member is presumably referring
to the second meeting of the Central
India River Commission (Floods) which
was held at Bombay on the 22nd Novem-
ber, 1956. This River Commission was
set up to assist the Central Flood Con-
trol Board in technical matters conected
with flood control measures. The min-
utes of the mecting have not vet been-
finalised.
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oil Technological
Anantapur

*1066 Shri Vishwanatha Reddy: Will
the Minister of Food and Agriculture
be pleased to state :

Institute,

(a) whether 1t is proposed to take
over the Oil Technological Institute at
Anantapur now being run by the Go-
vernment of Andhra; and

(b) if so, when it is likely 1o be taken
over?

The Minister of Food and Agri-
culture (Shri A.P. Jain): (a) and (b).
‘The proposal is under (Government's con-
sideration.

Tuticorin Express Accident

*1067 Shri Veeraswamy: Will the
Minister of Railways be pleased 10
state :

(a) whether the property of the dead
and injured persons in the Tuticorin Ex-
press accident has been  restored to
theirrelatives; and

(b) the value of the property  recovered
and restored to theclaimants ?

The Deputy Minister of Railways
and Transport (Shri Shahnawaz Khan) :
(a) The properties of the dead and in-
jured persons recovered at the site of the
accident arc under the custody of the
police at Trichinopoly and these are being
delivered to theproper claimantsonidenti-
fication.

(b) Value of the property recovered
Rs. 17,930/- approximately. Value of
the property restored to the claimants upto
16 hours on 2-12-1956 Rs. 9,660/-approxi-
matley.

Motor Transport

*1068 Shri Dabhi: Will thc Minister
of Transport be pleased to state :

(a) whether it is a fact that Govern-
ment propose to set up an ad hoc  com~
mittee to inquire into the administration
of motor transport in the States and to
suggest means of improving it ;

(b) if so, when the committec 1s to be
set up ; and

c) what will be its terms of reference ?

The Deputy Minister of Railways
and Transport (Shri Shahnawar Khan)

(a) Yes, Sir.
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(b) and (). Details regarding the com-
position and terms of reference of the
Committee are under consideration.

Agricultural Delegation to China

Shri D.C. Sharma:

Shri Bhakt Darshan :

*1069. { Sardar Igbal Singh:
| Sardar Akarpuri :

LShri V. P. Nayar:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 2143 on
the 13th September, 1956, and state:

(a) whether the report submitted by
the delegation which recently visited
China to study the agricultural develop-
ment schemes and methods there has been
considered ; and

(b) if so, the decisions taken?

The Minister of Food and Agri-
culture (Shri A.P. dlnln): (a) and (b).
The conclusions and recommendations
contained in the report cover a widefield
and will receive the consideration of
Government. It is not necessary to take
any formal decision on such reports.

Milk Powder

r107° S Shri Bibhuti Mishra :
07 3 Shri TB. Vittal Rao:

Will the Minister of Food and Agri-
culture be pleased to state :

Factories

(a) whether Government have issued
any direction to various State Govern-
ments to set up milk powder factories;

(b) if so, the number of such factories
in each State and the extent of State Go-
vernments co-operation ; and

(¢) theperiod within which the factories
will start functioning ?

The Minister of Food and Agri-
culture (Shri A P. Jain): (a) The
State Governments Were advised to set
up milk powder factories, wherever there
are large milk pockets.

(b) The Governments of U.P., Punjab
and Andhra have included two factories
cach in their Plans and one factory will
be set up by Bihar Government.

(¢) During the Second Five Year Plan.
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Dam on Ghaggar River

Sardar Igbal Singh:
Sardar Kkarpuri:

Will the Minister of Irrigation am
Power be pleased to statc :

*1073.

(a) whether the Central Governme
have sanctioned the scheme for the co
struction of a dam on the river Ghagg
in the Punjab State ;

(b) if so, the time by which the surv
of construction would be taken up
and

(c) the number of officers appoii
ed for the survey work?

The Deputy Minister of Irrigaiftn
and Power (Shri Hathi): (a) No, Sir.

() and (c). A full fledged Division was
working for survey work which has al-
recady been completed.

Credit Schemes

*1073 Thakur Jugal Kishore Sinha,
Will the Minister of Food and Agri-
culture be pleased to state whether
any schemes have been chalked out for-
the co-ordination of thc working of Cen-
tral Co-operative Banks and the State
Bank of India in connection with credit
schemes?

The Minister of Food and Agri-
culture (Shri A. P. Jain): Yes, Sir, the
State Bank of India has agreed to give
the following facilities to co-operative
institutions :(—

(a) To allow free remittances once a
week to co-operative banks.

() To cha interest at  1/2% rate
below the State Bank rate with a mini-
mum of 3 % on advances to co-operative
banks against Government securi-
tes.
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(c) To levy interest at 1/2% below the
usual rate for advances for repledge
of goods pledged to co-operative banks.

(d) To collect or purchase cheques of
co-vperative banks at concessional
rate at 1/32% with a minimum charge
of -/10/- annas,

2. With a view to ensuring that a
‘Co-operative society and/or bank does not
utilisc the services of a State Bank when
another co-operative agency is available,
the State Bank has agreed not to advance
loans to a co-operative unless the pros-
pective borrower produces a letter from the
concerned Co-operative Central Bank in-
dicating that such facilities would be avail-
ed of from the State Bank.

Railway Crossing Stations

815. Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state the number and names of the stations
which are being declared as crossingstations
on the B.G. and M.G. lines of the Northern
Railway during 1956-57?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
following crossing stations will be provided

. on the B.G. and-M.G. lines of the Northern
' Railway during 1956-57 :—

B.G.

One flag station, namely, Nilokheri will
be converted into crossing station.

M.G.

j Nine crossing stations, nemely, parihara
Kiroda, Rangmabhal, Parvizpur,
B:lasar, Benisar, Shansra, Gurusar,
Sahmewala and Parsneu will  be
provided.

Conference of the State Minister of
Co-operation

816 Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to Un-
starred Queftion No. 290 on the 3oth
July, 1956 and state :

(a) whether Government has since con-
sidered the recommendations of the Con-
ference of the State Ministers of Co-
operation; and

2 () if %0, the nature of the decision
taken ?

The Minister of Food and Ags-
culture (Shri A. P. Jain): (s) Ves.

(b) The recommendations have been

geherally accepted except in the following
_cases :—

(1) Crestion of relief and guarantee
fund at the Centre ; and
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(2) enhancement of the of Co-
goperltxvc Sugar Factories from 35 to

Kotkapura-Fazilka Railway Line

817. Shri_ Ram Krishan: Will the
Minister of Railways be pleased to state:

. (@) whether the question of conver-
ting the Kotkapura-Fazilka metre gauge
line into broad gauge is under consider-
ation; and

(b) if so, the date by which it would
be implemented ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (a)
o.

(b) Does not arisc.

Milk Supply in Delhi

818. Shri Ram Krishan: Will the

Minister of Food And Agriculture be
pleased to state :

(a) whether it is a fact that an ade-
quate supply of good milk and milk pro-
ducts is not available for the inhabitants
of Delhi and New Delhi ; and

(b) if so, the steps to be taken to supply
good milk and milk products in sufficient
quantity at reasonable rates?

The Minister oi‘ Food and Agri-
culture (Shri A.P. Jain): (a) es.

(b) In order to cffect improvement in
the supply of good milk and milk products
in sufficient quantity at reasonable rates
to the inhabitants of Delhi and New Delhi,
the Govt. have prepared the Delhi Milk
Supply Scheme which is estimated to cost
Rs, 338 lakhs. An Ad hoc Milk Board,
which will be responsible for the planning
and implementation of the Scheme, pend-
ing the constitution of a statutory Milk
Board, was set up in August last. The
Board held its first meeting on the Ist
November, 1956.

The Board considered the proposed Sch-
eme in broad outline and approved that :—

(i) a milk colony and a dairy plant should
be set up near Azadpur village and
Patel Nagar respectively as early as
possible,

(ii) an o isation to collect and pro-
cure milk from villages in Delhi, U.P.
and Punjab should be established,

(uii ing establishement of the pro-
po:ed) l)mmld“;su'y plant which 13 likely to
take about two years, un interim or-
ganisation necessary for handli
upto 25,00 mdt. of milk per day should
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be set up, if possible by making use
of the adstinf dairy at the Indian
Agricultural Institute, and

(iv) detailed estimates necessary to
secure financial sanctions for the above
should be worked out expeditiously.

The above decisions of the Board are
under active implementation.

It is hoped that the Scheme when com-
pleted would handle about 7,000 mds.
of milk daily.

Jagadhri-Ludhiana Railway Line

819. Shri Ram Krishan: Will the
Minister of Railways be pleased: to
refer to the reply given to Unstarred Ques-
tion No. 967 on the 25th August, 1956
and state at what stage the scheme of con-}
struction of Jagadhri-Ludhiana Railway
line iz Chandigarh on the Northern
Railway is ?

The Deputy Minister of Railways '

and Transport (Shri Alagesan): The
proposal is still at investigation stage.

Fishing Industry

820, Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the Government of India
have any plans to man re, in the
public sector, boats and ships for the fish-
ing industry ; and

(b) if so, the details thereof ?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) Not at
present , Sir.

(b) Does not arise.

Use of Alga in Human Food

822, Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that the U.P.
Board of Agriculture has investigated
human food value of alga, a single-celled
:ivnter plant rich in proteins and carbohy-

rates;

(b) if so, whether the Government
of India has received any report in this
regard from the U.P. Government ;
and ?

(¢) if so, the details of the report ?

The Minister of Food and Aﬁ"
culture (Shri A. P. Jain): (a) No.

() and (c). Do not arise.

11 DECEMBER 1956

Written Answers 1306

Gram Sevikas

823. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state :

(a) the duration and the courses of
the training of Gram Sevikas in the cen-
tres opened in the Punjab ; and

(b) the scales of pay on which these
Gram Scvikas are employed on ocom-
pletion of their training

The Minister of Food and Ag!’hi;
culture (Shri A. P. Jain): (az
course of the training at the centre in the
Punjab is of one year’s duration and com-
prises of Food and Nutrition; Family
clothing; Mother and Child care; Housing.
and management of Home; Health and
Sanitation; Handicrafts and cottage In-
dustries; Agriculture (including chen
gurdening, dairy, poultry etc.); Cooperation
and Home Science Extension.

(b) Rs. 50-3-80/4-100.

Quilon-Ernakulam Railway

824. Shri A. K. Gopalan : Will the
Minister of Railways be pleased to:
state :

(a) whether Government is aware that
personnel working in the Quilon-Erana-
kulam Railway are temporary and hence
they could not apply to the Railway Service
Commission ;

(b) whether Government is aware
that since they are working temporarily
their ages exceed and they are denied the
chance of applying for Railway Service ;

(c) if so, the steps taken to eradicate
this anomaly ; and

(d) the number of workers employ-
ed under different contractors in Quilon-
Ernakulam Railway construction tem-
porarily and permanently so far ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
to (c). Applications received from those
serving on the Quilon-Ernakulam Con-
struction _sceking employment through
Railway Service Commission were trans-
mitted without being detained. There
are a few cases of Class IV personnel about
12 who were overaged when they joined
the Construction. eir cases are, how-
ever, being considered for absorption.

(d) Permanent Nil.
Temporary 3,500.
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Tube-Wells

825. Shri D. C. Sharma: Will the
Minister of Food and Agriculture
be pleased to state :

(a) whether the programme for con-
struction of tube-wells under medium
irrigation Scheme in the State of Pun-
jab during the Second Five Year Plan
has been finalised; and

(b) if so, the details of the programme ?

The Minister of Food and i-
culture (Shri A. P. Jain): (a) There
is a provision for 466 tubewells in the
Punjab during the 2nd Plan. The pro-
gramme has not, however, been finalised
pending the results of Exploratory bor-

ngs.
‘b) Does not arise.

Atomic Energy for Health

826. Shri D. C. Sharma: Will the
Minister of Health be pleased to state
whether any progress has been made
in the research on the use of atomic en-
ergy for health?

The Minister of Health (Rajkumari
Amrit Kaur): Rescarch on the appli-
cations of atomic energy to medical and
health problems is a continuous process.
With the application of atomic energy for

. peaceful purposes, radio isotopes have be-
come available both for medical research
nd treatment.

The main work so far has been in the
usc of radio isotopes for following the
metabolism of various substances in the
human body. Some of the fields of work

for the above purpose are given below :—

(a) Use of radioactive carbon and phos-
phorus for fundamental studies on
cancer cells and nucleic acid meta-
bolism.

(b) Use of radioactive Carbon, Sulphur,
phosphorus and Radon for studying
the biological effects of radiation.

(c) Use of radioactive sulphur, for syn-
thesis of D.D.S. a drug used in the
treatment of Leprosy and studying
its metabolism in the body.

(d) Usc of Radioactive iodine for study-
ing the functions of the thyrod
gland.

(e) Use of Zinc in studies on cirrhosis
of liver.

In the field of treatment, radioactive
iodine, radioactive phosphorus and radio-
gold have been used for treating cancers,
thyroid diseases, blood discases and
Jeukemia.
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In India isotopic research is in %rogreu
in the Cancer Research Centre, Bombay
and the Chittaranjan Cancer Hospital
and University College of Technology,
Calcutta, but not much work is being done
because radioactive isotopes are not readily
available from the country producing these
and even if they were available their cost
is prohibitive. With the estabtishment of
an atomic energy reactor in our country.
some of the isotopes may become freety
avaisabie and further work in this field
can then progress rapidly.

Seed Farms in Punjab

827. Shri_ D.C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state :

(a) the number of sced farms so far
opened and proposed to b2 opzned in the
State of Punjab during the year 1956-
573 '

(b) their places of location; and

(c) the grants made to the Statc of Pun-
jab for this purpose?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) Nine-
teen seed farms of 25 acres each are pro-

osed to be opened in the reorganised Pun_
)s‘lib State but so far no farm has been ;open_
ed.

(b) Suitable lands in compact blocks
at  Gurgaon, Hissar, Sonepat, Karnal,
Jagadhri, Samrala, Nawanshaher, Moga,
Taran Taran, Bataia, Hoshiarpur, Nurpur,
Bhatinda District, Nalagarh and Kandaghat
are being selected.

(c) Rs. 3,20,625/-.

National Water Supply and
Sanitation Scheme

828. Shri S. C. Samanta: Will the
Minister of Health be pleased to state :

(a) how many centres have been open-
ed in West Bengal according to National
Water Supply and Sanitation Scheme in
rural areas; and

(b) how much sum has alrcady been.
spent up-to-date in the matter.

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The in-
formation is being collected and will be
placed on the Table of Lok Sabha in due
course.

Flood Warnings

829. Shri N. B. Chowdhury: Will
the Minister of Irrigation snd Power
be pleased to state in how many districts
of West Bengal and to what extent it
was possible for the Government to issuc



1309 Written Answers

food warnings during the recent un-
precedented  flood in that State?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : The requi-
site information is given below :—

*S. No. Name of District Position

1. Howrah: The Collector received
flood warning messages from the
local irrigation officers and the
District  Officer  concerned. He
communicated these messages over
wireless, through the Superintendent
‘of Police, to the Sub-Divisional
Officer, Uluberia, and the Officers,
in-charge of Uluberia Begnan,
Shgam ur and Amta Police Stations
and asked them to warn the pubtic
about the rise in the level of the river
Damodar.

2. Hooghly : The Collector received
flood warning messages from the
Sub-Divisional Officer (Irrigation),
Edilpur Irrigation Sub-Division,
in Burdwan district and took
the necessary precautionary measu-
res. Flood warning messages in
respect of the Darkeswar river
were communicated to all concerned
by the Exscutive Engineer, Hooghly
Irrigation Division.

3. Burdwan: The district authorities re-
ceived flood warning messages
from the Executive Engineer,
Damodar Canal Division.

4. Midnapore: Flood warning mes-
sages in erespect of the rivers
Kangsabati, Sclye, Darakeswar,
Rupnarayan and Damodar were
issued by the local offiz>rs of Irri-
gation and Waterways Department
to the Collector of Midnapore
and the Sub-Divisional Magistra-
tes by express letter or by telegram.
Telegraphic reports in respect of
the principal rain-gauge stations
of the Damodar, cossye, Sclye and
Darakeswar catchment arcas were
communicated from the Irrigation
Division to the respective Irrigation
Sub-Divisional officers, who com-
municated them to the public.

5. Murshidabad: The Collector  re-
ceived flood warning messages daily
by phone and occasionally reports
through latters.

6. Nadia: The Collector received
flood warning messages daily by
phone and occasionally reports
through letters.

7. 24-Parganas: Timely reports were
received from the Meteorological
Office, Alipore, about the movement
of the cyclone from the Bay of
Begal towards the hintnerland and
about the heavy rain-fall.
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Medical Assistance to the
Handicapped

830. Shri R. P. Garg: Will the Minis-
ter of Heaith be pieased to state :

(a) the number of organisations in
the country that look after the physically
handicapped in the way of providing
medical assistance;

(b) the number of such organisations
entirely run by Government;

(c) whether  Government igtend to
open any new institution during the
current year; and

(d) if so the expenditure thereof ?

The Minigter of Health (Rajkumari
Amrit Kaur): (a) to (d). The re-
quired information is being couected and
wiil be laid on the Table of Lok Sabha
in due course.

Kosi Canals

831. Shr L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

_ (a) whether  the excavation of canals
in Kosi would start in the year 1957;

(b) if so, the milcage and names of
such canals; and

(c) their cost and the area to be irriga-
ted by them? 4

The Deputy Minister of Irriga-
tion and Power (Shri Hathi): (a
The excavation of the main East Ko
Canal is proposed to be started in the
year 1957.

(b) The length of the main canal is
27 miles approximately and it is proposed
to take up a portion of this canal for ex-
cavation. It will have the following four
branch canals :---

Name of Branch .canal Length in
miles

(i) Supaul Branch . . 37

(i) Pratapganj Branch 5o

(iliy Purnea Branch . ° 43

(iv) Arraria Branch . . 48

(c) The revised estimated cost bf the
Bastern Kost Canal syffem is Rs. 14
crores and the annual irrigation from thig
system would be 13 -9 lakh acres.
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Ratlam-Udzaipur Railway Link

833. Shri Bheekha Bhai : Will the
Minister of Railways bc pleased to
state :

(a) whether Government  have
received any representation for open-
ing of a survey division at Banswara
.during the survey work on the
proposed Ratlam - Udaipur line ;and

(b) if so, the action taken so far ?

The Deputy Minister of Railways
and N’l'rm-port (Shri Alagesan) :
(a) 0.

(b) Does not arise.

Railway Training School, Aimcr
and Udaipur

833. Shri Bheekha Bhai : Will the
Minister of Railways be pleased to
state :

(a) the total number of trainees in
the Railwa Training  Schools at
Ajmer and Udaipur, separately ;

(b) the number of trainees from
amongst the Scheduled Castes and
Scheduled Tribes ; and

(c) whether any seats have been
reserved for Scheduled Castes and
Scheduled Tribes ?

The Deputy Minister of Railways and
“Transport (Shri Alagesan) : (a)
Ajmer .. 115

Udaipur .. 198
(b) Sch. Sch.
Castes Tribes
Ajmer 8 Nil
Udaipur . Nil Nit
(¢) No.

Irrigation Research Stations

834. Shri Buchikotaiah : Will the
Minister of Irrigation and Power be
leased to refer to the reply given to
f]mtnrred Question No. 31 on the 1sth
November, 1956 and state :

(a) whether any fundamental prob-
lems with regard to irrigation are
being dealt with in research stations
maintained by thc State Government ;

(b) if so, what they are ?

The Deputy Minister of Irrigation
.and Power (Shri Hathi ) : (a) Some of
the research smic‘“mnintgmed by the
State Governments dealing with pro-
blems of a fundamental nature.
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f(b) Some of the main problems of
;e . undamental nature are mentioned
ow —

1. Effect of Krillium on alkaline
soil (Irrigation and Power
Research Institute, Punijab).

2. Effect of acid treatment on ex-
pensive properties of clays
(Irrilgation Rescarch Institute,
U. P.)

3. Basic studes on scgmental spill-
ways and spillways profiles

(Mysore Engineering Re-
search Station, Krishanara-
jasagar),

4. Strength characteristics of surkhi-
cement, surkhi-ccment-sand mor-
tars (Mysore Engineering Re-
search Station, Krishnarajasagar).

Further detail of work done at research
stations is givcn in the Central Board of
Irrigation and Power ‘Research Pamphlet-
1956’. (Will be sent to Library of Lok
Sabha Secretariat).

Nagarjunasagar Project

835. Shri C. R. Chowdary: Willthe
Minister of Irrigation and Power be
pleased to statc :

(a) whether the works on various
sectors, canals and dams etc. are
keeping to the Schedules prescribed
under works programme proposed for
Nagarjunasagar Project ; and

(b) whether monthly progress
report as in thc casc of Tungabhadra
Project Works, will be circulated to
the Members of Parliament, at least
to those who arc from Andhra State ?

The Deputy Minister of Irrigation
;_nd Power (Shri Hathi) : (a) Yes,
1r.

(b) Uptil now only preliminary work
was being done on the lfmiect. onthly
Progress Reports will be circulated to the
members otpo Parliament from  Andhra
Pradesh, if so desired by the, as soon as
major work on the Project gains momen-
tum,

Poultry Development and
Extension Eentres

836. Shri M.Islamuddin: Will the
Minister of Food and Agriculture be
leased to refer to the reply given to
gtured Question No. 1554 on the 3oth
August, 1956 and state :

(a) the names of the places where
poultry development and  extension
centres are proposed to be set up in
Bihar and West Bengal during the
year 19§6-57 ; and
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(b) the loan sanctioned  to these
States for the purpose, if any ?

The Minister of Food and Agri-
culture (Shri A.P.Jain): (a) Bihar.

1. Motihari II (Turkawalia).

2. Ekangarsarai  (Patna District.)

3. Jamtara (Dumka District.)

4. Barhee 1. (Monghyr District.)
West Bengal

1. Jhargram (Midnapur District.)

2. Beldanga (Murshidabad Dis-

trict.)

3. Bankura (Bankura District.)

4. Purulia (Purulia District.)

5. Suri (Birbhum District.)

(o) A loan of Rs. 81,580/- has been
approved  for Bihar.  Thc West
Bengal Government has not so far asked
for any loan.

Punctuality of Trains

837. ShriM.Islamuddin: Will the
Minister of Rallways be pleased to

state

(a) whether all the trains reaching
at  Purnea Station (Eastern Railway)
are not punctual, sometimes two to
threc hours late ; and

-

(b) if so, the steps that are being

taken to run these trains  according
to the time-table ?

¢ Deputy Minister of Railways
n;n"l'runlport (Shri Alagesan) i (a)
No. Only 94 % and 7°4% of passenger
trains arrived two hours or more late
during October and Noyember.‘ 1956
pespectively at Purnea Railway Station,
North-Eastern  Railway, (not on the
Eastern-Railway as stated in the Question).

(b) Every effort is being made to achieve
petter punctuality of passenger carrying

trains by —
(1) Punctuality drive.

(i) Inspecting officials accompany-
ing trains with a view to eliminate
avoidable dctentions.

(iii) Provision of extra time to cover
time lost for Engineering res-
trictions and whenever necessary,
revision of timings of trains to
improve punctuality.

(iv) Planning inter-locking and re-
modelling of Katihar Yard as
also train  control  system
on Katihar-Purnca-Jogbani
Section.
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Goods, Booking and Parcel Clerks
in Railways

838. Shri Velayudham : Will the
Minister of Railways be pleased to
state :

(a) whether Accounts Examinations
in Appendix IIA and IIIA is open to-
the  Goods, Booking and Parcel
Clerks ;

(b) if not, the reasons therefor :
and

(¢) what categories are allowed to-
take these examinations ?

The Deputy Minister of Railways
;xnd Transport (Shri Alagesan) : (a)
o.

(b) and (c). As these are departmental
examinations prescribed for regulating
promotion in the Railway Accounts Depart-
ment, only staff of the Railways Accounts
Offices are allowed to take these examina-
tions.

Nagarjunasagar Project

839. Shri B. S. Murthy : Will the
Minister of Irrigation and Power be
pleased to state

(a) whether aerial survey of
Nagarjunasagar  Dam arca  has been
contemplated and

(b) if so, the purposc, the agency
and the estimated coft of the same ?

The Deputy Minister of Irrigation
and Power (Shri Hathi ) : (a) Yes,
Sir.

(b) Themain object is to have Contour
survey of the submergible area for com-
puting the reservoir capacity at different
levels correctly. The estimated cost of
aerial survy is approximately Rs. 1-8
lakhs and this work is entrusted to the
Director Southern Circle, Survey of India,
Bangalore.

Production of Guar

840. Pandit Thakur,Das Bhargava:
Will the Minister of Food and Agricul-
ture be pleased.to state :

(a) the names of the States in
which guar is produccd ;

(b) the acrcage undcer guar in each
State during the last five years (year-
wise) ;

(c) the total production ol guar in
cach year from 1950 to 1955-56 in
cach State ; and



131§ Written Answers

.
(d) what arc the uses of guar in
such States ?

The Minister of Food and Agri-
-culture (Shri A. P. Jain) : (a) Guar
is cultivated throughout India, but large
scale cultivation of it is concentrated
‘in Punjab, Rajasthan, Uttar Pradesh (West)
and Bombay (Gujarat and Saurashtra).

(b) and (c). The required estimates
are not available since gvar is not included
among the crops for which cstimates of
acreage and production are framed.

(&) It is a multipurpose crop used
for forage and green manure, the green
pods of the plant are used as vegetable and
‘the dry grain as cattle feed.

Storage of Foodgrains

841. Shrimati 'Kamlendu Mad
Shah : Will the Minister of Food and
Agriculture be pleased to state :
(a) whether Government  are con-
templating to use the old method of
underground holes (khattis) for the
-safe storaze of foodgrains; and

(b) whether the above method will

much more economic and effective
than godowns for safe storage of food-
-grains ?

The Minister of Food and Agri-

culture (Shri A. P. Jain): (a) No.

(b) Does not arise.
Suburban Trains in Bombay

842. Shri Tulsidas: Will the Minis-
ter of Railways be plcased to state :

~ (a) the number of suburban trains
in Bombay, both on the Central and
on the estern Railways, cancelled
during each month in 195§ and 19$6;
-and
(b) the reasons therefor ?
The Deputy Minister of Railways
and Transport,(Shri A. Alagesan): (a)
A statement is l1aid on the Table of 3
the House. [See Appendix IV, annexure
No. 3s.)
(b (i) Abnormally heavy rsins and
ooding of the track
during the monsoon.
(i1) Failure 'of over-head elec-
tric wires
(iii) Failure of rolling stock.
(iv) Failure of Signals and points.
(v) Regulation due to out of
coursc running of Suburban
. trains,
(vi) Un-authorised stoppages.

(vi) Alarm chain pulling.

Katihar Railway Section

843. Shri M. Islamuddin: Will the
Minister of Railways be plessed to
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refer to the reply given to Starred Question
No 912 on the 14th March, 1955
and state:

(a) whether new coaches have since
been provided on the Katihar section to
replace the old ones; and )

(b) if so, how many coaches have since
been replaced and how many are still
be replaced ?

The Deputy Minister of Railways
;_nd Tranport (Shri Alagesan): (a)
es.

(b) Out of 297 coaches based at
Katihar, 120 coaches arc new. It is not
possible to state how mang coaches require
replacement since the coaches arec condemn-

on age-c'tm-condition basis after
intensive examination in the workshops
at the time of P.O.H.

Centrally Aided Road

844 Shri M. Islamuddin : Will the
Minister of Transport bec pleased to
refer to the reply given to Unstarred
Qucstion No. 1352 on the 30th Scptember,
1955 and state:

(@) whether the  Gairki-Araria and
Dhima-Darhera roads in Purnea dis-
trict (Bihar) which were proposed to
be constructed with the Central aid
during 1955-56, have been completed;

and

(b) whether any new road has been
sanctioned for the current year in that
district ?

The Deputy Minister of Railways
and T rt (Shri Shahnawaz Khan):
(a) The information has been called for
from the State Government and will be
laid on the table of the Sabha.

(b) No.

Village Road Development

8_35. Shri Hem Raj Will the Minis-
ter of Transport be pleased to state ;

(a) the amount spent during the
First Five Year Plan period on village
road development on a co-operative
basis out of the sum of rupeces fifteen
lakhs carmarked under that Plan ;

(b) the break-up of this amount Statc-
wise; and

(c) the amount proposed, to be spent
for that purposc during the Second
Plan period and its break-up State
wise ?

The Deputy Minister of Railways
and Transport (Shri Shahnawaz Khan):
(8) to (c). The sum of Rs. 15 lakhs
originally carmarked from the Central
Road Fund (Ordinary) Reserve for giving
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grants to States for village Road develop-~
ment or a co-op:rative basis was subse-
quently increased to Rs. 60 lakhs. The
scheme was not confined to the 1st Five
Year Plan. The grants sanctioned upto
315t March 1956 to the differcnt States
aggregate Rs. 48-24 lakhs as shown in
the statement laid onthe Table of the
House [See Appendix IV, annexure
No. 36; The amounts spsnt during the
First Plan period are being ascertained
from the States and win be furnished
to Lok Sabha, The amount available
for expenditure during the Second Plan
period will be the unspent balance out
of the total of Rs. 60 lakhs.

Dispengaries in Manipur

846. Shri Reishang Keishing : Will
the Minister of Health be pleased to
state:

(a) the number of dispensaries es-
tablished in each year during the First
Five Year Plan in both the hiils and plains
of Manipur;

(b) whether Government are aware
of the fact that almost all the dispen-

saries have been without medicines;
and

(c) the action Government proposc
to takc to improve the supply of medi-
cines ?

The Minigter of Health (Rajkumari
Amrit Kaur)t (a) The information
is given beiow:—

1951-52 . Nil
1952-53 10
1953-54 10 .
1954-55 One Mobile Hiil
Dispensary (East)
1955-56 One Moble Hill
Dispensary (West)
TorAL 22

(b) Medicines arc supplied regularly
to all the dispensaries and there has been
no shortage.

(c) Does not arise.
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Bridge on Machhu River

849. Dr. J. N. Parekh: Will the
Minister of Railways be pleascd to refer to
the reply given to Starred Question No.
215 on the 20th November, 1956, and
statc: V4

(a) whether it is a fact that the Rail-
way Bridge on river Machhu at Wankaner
(Saurashtra) on former Moris Railway
originally built and desigred for narrow
gauge Railways is utilized for metre gauge
purposes; and

(b) when the bridge was originally cons-
tructed and what is the present age of the
bridge; and

(c) what steps are proposed to be taken
to widen the bridge in vizw of the fact that
it is also utilized for normal traffic between
the town and Railway Station and great
hardship is felt by the public because of
frequent closure of gates?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) Yes.
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(b) The bri@gc was constructed in the
year 1890 and its present age is 66 years.

(c) The bridge is programmed for
strengthening in the year 1958-59 when it is
proposed to be widened to 16 ft.

felt  ®' anomfaersi @
wafen orfdt w1 sfafafes
c¥o. st WAW WWTHT . w|T

wresy WAt g7 qATT ¥ FT K30 GF

(¥) =1 feeelt ¥ 4% feoely
LI OEC 2 T el
fremai & fafest (wref) o dem
& 3 ISR :

. eaTesy w0 (THNERTO e i) -
(F) o (€). A%, a4y &
e WATAG FT AT s gy
F wAgTe gfeor 7 ofew feedt wre-
qfassn ® gesr fT=sr e
reny & # wf, faelt Y M [ ocal
Bodies 7 #=faf & wsqgfea
wrfaqt & Reservation =
fod W avwr & swm (T
A FT JEAE A®GT YU UYL
THo Yo uHo, fzAamw 23 faawmw,
8% o ) WY woaT ot § 1 ¥ & wRfeat
#1 Y sravaw fezmga 39 & fag faesft
¥ % sfe M FrmaT
we-fratr st ® fed oot

wreatfeet gra faatfer &t o
uf

Gy W1 AWW  SWWT . WU
e oA gg aE A F9r s
f&

(%) frgw Hv awl & faslt
Forearfasr & svw-frfor w1t & fog
feadt g7-afw faifor & ;

11 DECEMBER 1956

Written Answers 1320

(&) w@w 7 foam == =y
foemr mar ;. Wk

() =7 fwfor wrat & wfacy
faazor wqr @ ?

wTesy WAl (T W W)
(%) & (7) o at § o faawor
AT & A7 97 7 faar mr R [Wfed
ofcfrer ¥ smww d@wn 3]

Tmfoel Wt aift @ faseit amcqrieeT
nia smafaw cmw wwTOR

SYR. St AEW AT W4T
o 7Y 9% FATH AT FAT HAY
f& -

(%) foss &= ant & qoofost 7
grx A faseht aronfeasr gra feaa
AT AATAET &1 HaTA faar wav;
o

() @ 97 fwaar wa =y fear
T ?

FaTEeg HAY (CTHGATE o i) -
() af
(|) %o ¥, 28 ¥XNI%I—

Delhi-Fazilka National Highway

853. / Sardar Igbal Singh:
 Sardar Akarpuri:

Will the Minister of Transport be-
pleased to statc:

(/) whether a statement showing the
number of culverts and bridges with their
width on the National Highway between
Delhi and Fazilka will be laid on the Table
of the Sabha;

(b) whether it is a fact that the breadth
of culverts and bridges has not been widened
according to the width prescribed by rules;
and

(¢) the steps Government propose o
take in the matter?

The Deputy Minister of Railways.
and Transport (Shri Alagesan): (3)
to (). The requisite information is being
collected and will be laid on the Table of
I.ok Sabha in duc course.
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<ORAL ANSWI‘Rb TO QUES-

TION:
.S.Q. No.

Subject

1020. Flood damages

1022,

1024.
1026,

1027.

1028,

1030.

1033,

1034. Development of Ports .
1035. Co-operative Movement.
'1036. Personnel for River
Valley Projects
1039. National Highway
'1040. Infective Hepatitis
1041. Goods, Booking and
Parcel Clerks .
1044. Central Grass Land Sur-
vey Party.
104S. Bridge across JmBhnnh
River
1047. Sugir Factorices in Orlssa.
1051. Railway employees.
'WRITTEN ANSWERS 10
QUESTIONS .
S. Q. No.
1018. Bhopal-Bina Railway
Linc . . .
1019, Natjonal Highways
(Mysore). . . .
1021. Auxiliary Medical
Workers . .
1023. Railway Accidents
1025, Railway delegation to
Japan . .
1029. Trains on Khandwa-
Ajmer Lines .
‘1031. Casual Leave for Rail-
way Employees. .
1032. Family Planning Officer
1037. Rapti River Scheme

Fruit prcscrvation Indus-
try .

Flood Control S(.hemcc .

Family Planning in
Rural Areas

Nepalese Students in
Medical Colleges.

Family Planning Cen-

tres in Bombay.
Indian Engincers for
US.A . .

Food Im port Plans

Columns
1259-87

1259-63

1263-65
1265-68

1268-70
1270-72
1272-73

1274
1274-76
1276-77
1277-79

1279-80
1281
1281- 84

1284
128¢

1285-86
1286-87
1287

.1287-1320

1287-88

1288

1388
1288-8¢9

1289
1289

1289-9C
1290

1291

S.Q No. Srbject

1038 Fruit-canning Industry .

1042. Oiland Oil seeds

1044. Railway Engines.

1046. Bombay Suburban Rail-
way Scrvice.

1048. Bikaner Railway Work-
shop .

1049. Nellore- Mmdahur Lme

1050. Food Sntutmon in
Andhra.

10§2. Madras-Tuneorm Ex-
press Accident. .

1053. Dearness Allowance of
Railway Employees.

1054. Toncd Milk

1055. Train Derailment .

10§6. Railway Equipment.

1057. Jamuna Bridge .

1058. Shortage of Doctors

1059. Gram Sevakas

1060. Sugar. . .

1061. General Masagers of
Railways . .

1062. Typhoid Cases in Delhi.

1063. Dredging of Bombay Port

1064. Import of Rice from
Burma.

1065. River Commusxon s
Report.

1066. Oil Technologlcnl Imn-
tute, Anantapur .

1067. Tuticorin Express Acc:-
dent.

1068. Motor Transport.

1069. Agricultural Dclegmon
to China.

1070. Milk Powder Factories.

1071. Local Self-Government

1072. Dam on Ghaggarriver.

1073. Credit Schemes

U.S.Q. Ne.
815 leway Crossing Sta-
tions .
216. Conference of the State

Minister of Co-opeﬁ
tion . .

1322

Columns
1291
1291-92
1292
1292-93

1293
1293

1204
1204

1294-95
1295
1295-96
1296
1296
1296-97
1297
1297

1297-98
1298 (
1298-99

1299
1299
1300

1300
1320-01
1301
1301
13¢1-02
1302
1302-03

1303

1303-04
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TIONS—conzd. S Q.No.
S.Q.No. Subject Columus 836.
817. Kor.kapura-Fth Rail-
way Line. . . 1304 837.
818. Milk Supply in Denn 1304-0§ 838
819, J-zadhn-l_udmm Rail- '
way Line. os
820. Fishing Industry. 130§ 839.
822, Use of Alga in Human 840.
Food . 130§ 841
823. Gram Sevaikas 1306 842'
824. Quilon-Erakulem  Rail- '
wa; 1306
y. 3 843.
825. Tube-Wells 1307
844.
826. Atomic energy for
Health. . 1307-08 84s.
827. Seed Farms in Punjab. 3108 846
828. National Water Supply '
and Sanitation Scheme. 1308 847.
829. Flood Warnings. . 1308-09
830. Medical Assistance to 848.
the Handicapped. 1310 849.
831. Kosi Canals 1310 8s0.
832. Ratlam- Udmpur lewny
link . . 1311 8s1.
833. Railway Training Schoot
Ajmer and Udaipur. 1311
834. Irrigation Research 852.
Stations . . 1311-12 853
835. Nagarjunasagar project. 1312

1324

Cobimns

Subject

Poultry  Development
and Extension Centres. 1312-13

Punctuality of Trains . I3I3
Goods, Booking and

Parcel Clerks in Rail-

ways, . . 1314
Nagarjunasagar Project. 1314
Production of Guar 1314-15
Storage of Foodgrains . 131§
Suburban trains in

Bombay. 1315
Katihar Railway Section  1315-16
Centrally-Aided Roads 1316
Village Road Develop-

ment. 1316-17

Dispensaries in Manipur 1317
Bikaner Railway Work-

shop 1317
Permanent Way Inspectors 1318
Bridge on Machhu River  1318-19
Representation of Sche-

duled Castes in  Delhi

Municipalities. 1319
Allotment for Public

Works by Delhi Mum-

cipality. . . 1319-2Q
Civic R:cccpnons by

Delhi Municipality. 1320
Delhi-Fazilka Nanonal

Highway. 1320
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LOK SABHA DEBATES Dated... 2.
(Part II—Proceedings other than Questions and Answers)

2491
LOK SABHA
Tuesday, 11th December, 1956

The Lok Sabha met at Eleven of
the Clock,

[Mgr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO TRAVANCORE-COCHIN
Mortor VEHICLES RULES

The Deputy Minister of Raillways
and Transport (Shri Alagesan): Sir, I
beg to lay on the Table, under sub-
section (3) of section 133 of the
Motor Vehicles Act, 1939, a copy of
each of the following Travancore-
Cochin notifications, making certain
amendments to the Travancore-
Cochin Motor Vehicles Rules, 1952:

(1) Notification No. T4-11846/55-
PWC, dated the 26th April, 1956.

(2) Notification No. T4-5146/54-
PWC, dated the 18th July, 1956. [Plac-
ed in Library. See No. S-539/54].
NOTIFICATIONS UNDER EsseENTIAL CoM-

MODITIES ACT

The Minister of Agriculture (Dr. P.
§. Deshmukh): Sir, on behalf of Shri
M. V. Krishnappa, I beg to lay on the
Table a copy of each of the following
Notifications, under sub-section (6)
of Section 3 of the Essential Commo-
dities Act, 1955:

(1) Notification No. S.R.O. 2342,
dated the 20th October, 1956. [Placed
in Library. See No, S-537/56].
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(2) Notification No. S.R.O. 2409,
dated the 27th October, 1956. [Placed
in Library. See No. S-538/56].

REPORT OF INDIAN DELEGATION TO UNI-
TED NATIONS WHEAT CONFERENCE

Dr. P. S. Deshmukh: Sir, on be-
half of Shri M. V. Krishnappa, I beg
to lay on the Table a copy of the Re-
port of the Indian Delegation to the
United Nations Wheat Conference held
during 1955-56. [Placed in Library
See No. S-536/56].

ELECTRICITY (SUPPLY) AMEND-
MENT BILL—concld.

» Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Nan-
da on the 10th December, 1956:

“That the Bill further to amend
the Eelectricty (Supply) Act, 1948,
as reported by the Select Com-
mittee, be taken into considera-
ration.”

Shri N. C. Chatterjee (Hooghly):
Mr. Speaker, Sir, when you were good
enough to appoint me as Chairman of
the Select Committee, I did not realise
that it would be such a difficult task.
The hon. Minister rightly pointed out
that it was a very difficult and com-
plicated measure, but until we went
into the deliberations of the Select
Committee we did not realise "how
complicated it was.

You know, Sir, that the Electricity
(Supply) Act was enacted in the year
1948. During its operation for the last
eight years, very serious defects have
come to light, and we found it was
the duty of the Parliament to plug all
the loop-holes.
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[Shri N. C. Chatterjee] R

The electricity supply industry is
rightly regarded as a very vital indus-
try absolutely essential to the econo-
mic development of the country. The
next Five Year Plan has attached a
very great importance to rapid indug-
trialisation and for that this indust-
ry has got to play a very vital role.

Three representations were made
before this Committee. First of all
came before this Committee to give
evidence the representatives of the
Federation of Electricity Undertak-
ings in India. They came from Bom-
bay. I must say on behalf of the
Select Committee that we were deeply
jmpressed by the evidence given by
Shri Choksi on some points, although
we could not accept all their recom-
mendations. Next came the Associa-
tion of Electricity Undertakings in
South India. That is an organisation
ifn Madras. They were also helpful.
Third came the East India Electric
Supply and Traction Company from
Calcutta. We gave them the fullest
hearing. We realised that they were
also conscious that the defects ought
to be remedied and that the loop-
holes ought to be plugged. But they
appealed to us that although the Gov-
ernment should control and regulate
the industry that should not be car-
ried beyond certain limits. Excessive
control, we also realise, would not
promote rapid development of the in-
dustry but might have very deleteri-
ous effect.

The aim of this legislation was to
amend the Act so as to enable the
State Governments to exercise a lar-
ger measures of control over State
Electricity Boards, and the real object
was to benefit the consumer and, at
the same time, giving the undertakings
a fair deal and a fair return. I main-
tain, Sir, that we have done our best
to fulfil both the objectives.

Four abuses came to light and all
those abuses had to be rectified. One
was, we found that in regard to inte-
rest the undertakings were charging
interest on loans and debentures as
an item of operating expenditure in
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addition to earning a reasonable return
thereon. Shortly putting it, they were
earning a double return which was
unfair. The object of reasonable re-
turn was to see that for any type of
capital there should be no discrimi-
nation, they should get a fair deal and
there should be no distinction made
between logns and share capital

Now, while they tendered evidence,
the representatives of the Federation—
it I remember aright—the hon. Minis-
ter will correct me if I am wrong—
admitted that there was a loop-hole
and that should be remedied. We
have done it.

The second abuse which came to
light was that the undertakings and
the licensees were earning reasonable
returns on amounts of investments
made out of depreciation returns out-
gide the business of electric supply in
addition to earning dividends thereon.
Thus they were earning a double re-
turn and we had to stop it. I think
Parliament will accept our suggestion
because we have tried to rectify this
abuse also.

The third abuse which came to light
was that the licensees were appoint-
ing managing agents in addition to
managers, managing directors or
managing partners and the expen-
diture was being charged to re-
venue. Thus, in working out a reason-
able return this was allowed en the
expenditure scale, and that was again
unfair. The licensees, in our opinion,
should not charge managing agents’
remuneration and office allowances
in addition to the pay of manager and
managing director employed for the
purpose of the management of the un-
dertaking. We have tried to remove
this defect.

The fourth abuse was that the licen-
sees were making returns even on
amounts collected from consumers—
for example, security deposit, tariff
and dividend control reserve and so
on. These amounts were carried for-
ward in the accounts of the licensees
for digtribution to consumers in future.
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We thought that this should not be
done, and we have done our best to
see that this defect is remedied.

We have done our best to plug these
loop-holes by suitable amendments of
the Act. In addition, we have reduced
the permissible margin of clear profit
over the amounts of reasonable return
from 30 per cent. to 15 per cent. The
reasonable return was fixed at 5 per
cent. Now it is made 53 per cent. That
increase of half per cent. will go to
meet the demands of the licensees, and
we maintain that we are giving a fair
deal to them.

Shri Sadhan Gupta and another hon.

Member have given a minute of dis--

sent, where they have put forward this
complaint that we are being over-
generous to the industry and what we
are giving them is not fair. They want
to cut down the reasonable return.
They are saying that we have been
really partial to these industries. I
claim, Sir, that it is not so. As a mat-
ter of fact, if you will look at the
figures you will realise that a com-
parisgn of the dividends paid by the
electricity supply industry with those
paid by otfher industries indicate that
dividends paid by electricity supply
companijes are very modest on the
average. The return of 5 per cent. on
the capital base works out to about
6'6 per cent. on the total share and

loan capital. No doubt, the scheme of .

the Act would enable a company that
was ploughing back profits in business
in the past to earn higher profits. Yet,
they are given nothing more than what
is due to them, for nobody gets a re-
turn on the capital invested in assets
plus high rates charged on the consu-
mers. Therefore, we have been falr
both to the industry and to the consu-
mers. We think we have maintained
a fair balance, a synthesis between
rival and conflicting claims, and the
very fact that Shri Tulsidas and’ Shni
Sadhan Gupta are disappointed shows
that on the whole the Select Commit-
tee has maintained an even balance.

Shri Tulsidas has put in a very
pathetic plea that the electricity sup-
ply industry in the country has a siz-
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able programme of expansion during
the Second Five Year Plan period.
That is true, and Shri Choksi, who
appeared on behalf of the Federation,
pleaded before us that they are ex-
pected to find finance to the extent of
Rs. 75 crores to Rs. 80 crores. Only a
small part of the finances can come
from depreciation money. Therefare,
the bulk of the resources must come
from the ordinary investor. So, they
wanted a higher rate, so that we can
induce the ordinary investor to come
forward and invest in electricity
undertakings. We, at the same time,
pointed out to them-—and I hope Par-
liament will accept our suggestion—
that if we accepted that recommenda-

- tion, we would have added to the

burden of the ordinary consumer,
which would not be fair. As a matter
of fact, they have got certain conces-
sions, some monopolistic privileges,
and they have been assured of some-
thing by virtue of Schedule VI and
therefore, they should not complain.
I think on the whole the industry will
realise that what we have done is fair

- and reasonable and they will be good

enough to work in a spirit of co-ope-
ration.

We have made certain changes
which, I maintain, are for the better.
We have acceded to most of the re-
commendations made both by the
Federation and by the representative
who came from Calcutta. They point-
ed out that there should not be an
artificial introduction of the statute
jmmaediately, so a8 to imperil the
financial working of the industry.
They pointed out to us that we were
trying to make very radical changes
in the financial provisions of the Elec-
tricity (Supply) Act and they wanted
some time to be given to them, so that
they can adjust their financial matters
on a satisfactory footing. We accept-
ed that point of view. We have made
the necessary changes, so- that the
financial provisions will come into
operation a little later; and, we have
given the Government the authority
to adjust the date accordingly. I am
sure the hon. Minister will do so, &0
as not to hit the undertakings in an
unfair way.
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With regard to the State Electricity
Consultative Council, we have intro-
duced some kind of a democratic ele-
ment. We have recommended that
the general consumers of electricity
should have a chance of being repre-
sented on these councils and I hope
Parliament will accept it. This is a
step in advance. Mr. Sadhan Gupta
tried to urge that there should be such
a representation on other bodies also.
The hon. Minister could not accept it,
but I think he put forward some
cogent reasons, which appealed to the
members of the committee.

There was a limit of Rs. 10 lakhs
put in the Bill with regard to the pre-
paration of schemes by the Boara
without prior consultation of the State
Government. Then, Mr. Mitra, who
is the Chairman of the Bengal Board,
wrote to me as Chairman of the Select
Committee that there should be some
adjustment made. Accordingly, we
have raised the limit to Rs. 15 lakhs
and we have also recommended that
section 21 of the principal Act should
be amended so as not to apply to
schemes prepared by the Board at the
instance of the Central Government or
the State Government or any schemes
prepared under the direction of the
Central Government or the State Gov-
ernment.

Another point which was very
strongly urged by the Federation and
also by the electricity company from
Calcutta was that we are now giving
very wide powers, so as to cover
the entire undertaking. Formerly di-
rections could be issued by the Board
only i1 respect of generating stations.
Now we are expanding that power,
so as to cover the entire undertaking.
They suggested that it should be rea-
sonable and there should be some
check. Otherwise, if the Board is giv-
en the power to issue any directives,
that would be very unfair and might
work harshly.'I was a little perturb-
ed, because the Supreme Court has
struck down such cases where unfet-
tered power or discretion is given to
the executive authority to issue any
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directives without any appeal. There-
fore, a suggestion was made to the
Select Committee and the Select Com-
mittee approved of it. We put in a
clause that it should be reasonable
and in cases of dispute or difference
of opinion between the Board and
the undertaking concerned, there must
be an appeal to the Central Electri-
city Authority and they shall decide
the matter. .

We have made one great improve-
ment and I hope Parliament will re-
cognise it. We have completely alter-
ed the structure of the Rating Commit-
tee. The Rating Committee was to be

. nominated or dominated by the nomi-

nees of the Board. The electricity un-
dertakings pointed out in the course of
their evidence that it was not fair. You
will appoint a Rating Committee if
something wrong has been done by the
Board. Then, if you allow the Board
to nominate the majority of the mem-
bers of the Rating Committee, it would
be unfair; it will really mean the pro-
secutor being the judge. So, we accept-

. ed their point of view and I hope what

we have done will appeal to the Mem-
bers of the House. We have said that
a District Judge or High Court Judge
should be the president. In certain
cases, we have said, the Board should
initially determine whether the licen-
see had breached the provisions of the
Sixth Schedule. It was thought that,
when the Rating Committee is consti-
tuted, the interest of the consumer
would be sufficiently safeguarded if
one of the members of the Rating
Committee is a judicial officer of
some standing; and, the Minister was
good enough to accept it. It was our
suggestion that a judicial element
should be introduced. I hope that
the introduction of this judicial ele-
ment in the Rating Committee will be
acceptable to the House, that it will
lead to fair-play and will remove a
legitimate grievance.

Mr. Mohiuddin, who was a member
of the Select Committee, raised an im-
portant question. There was no time
limit fixed during which the Rating
Committee must submit its report. Mr.
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Mohiuddin suggested that a time—lim@t
should be imposed. We accepted it
and put down that it should be three
months, with a further extension not
exceeding three months, so that the
charge of dilatoriness and delay caused
by adjudication may be eliminated. I
hope Parliament will approve of our
acceptance of Mr. Mohiuddin's sug-
gestion.

There are certain other minor de-
tails. For example, we have provided
that income-tax should have priority
after the operating and management
costs have been met. I hope there will
be no difficulty with regard to that.
We have amended clause 19 and we
have really inserted a new clause to
amend section 75. The raison d’etre
is this. We want that an annual report
should be prepared by the Board and
that should be placed before the State
Legislature, so that the members elect-
ed from the State may be in a posi-
tion to know exactly how the policy
is being directed, guided or controlled.
They should be in a position to criti-
cise it if necessary, so that the atten-
tion of the highest authorities in the
State can be brought to bear upon it.

Then, we have made some provi-
sion for arbitration costs. Sometimes
arbitrators go against the undertakings
and the undertakings do not pay the
_costs. So, we have provided that arbi-
tration costs should be recovered as if
it is an arrear of land revenue.

A view was expressed by the Com-
mittee that all directions issued by
the State Government to a Board
should belaid before the State Legis-
lature. But, the Minister could not
accept it. He pointed out that there
might be certain practical difficulties.
Supposing somebody is given a black
mark, it will not be proper to bring
it before the State Legislature. We
have, however, recommended that
where any directions are issued to the
Board by the State Governments, the
Board should, unless public interest
otherwise requires, incorporate such
directions in its annual report, which
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will be laid before the State Legis-
lature. I am sure the Minister will
issue the necessary directives to see
hat this is put into effect.

Then, very important changes have
been made with regard to clause 27.
That is the most difficult and most
important clause. It deals with the
Sixth Schedule and the Sixth Schedule
is a very difficult schedule. The elec-
tricity undertaking from  Bengal
pleaded that the licensee should be
given the permission to alter the rates
once in each year. The committee
felt that it would not be fair and it
might lead to continual harassment of
the consumers. We had a discussion
with the representatives of the Fede-
ration and they pointed out, “at least
let us increase the rates without go-
ing to the State Government for prior
approval.” We thought that was fair,
because prior approval would mean a
great deal of difficulty and delay. So,
any undertaking can increase its rates -
provided within the Schedule; but, if
it is ultimately found that they have

* exceeded the limit or that it is not

fair, then there must be an automatic
adjustment in the next month’s bill;
there should be a rebate .granted to
the extent of the excess collected.
And they have been good enough to
accept that position. If I remember
right, Mr. Choksi clearly said that it is
what they wanted. They said that
no fetter should be put by Parliament
because that will lead to delay and
difficulty. They wanted that this
should be allowed and if it is ultimate-
ly found out that they have, in any
way, violated the Act, then it will be
set right by suitable adjustment in the
next Bill.

Then, Str, certain other alterations
were made. One was, in regard to
‘reasonable return’, the licensee’s share
of the excess of clear profits over the
reasonable return has been reduced
from 74 to 5 per cent. In the opinion
of the Committee, such reduction is
the logical result of the réduction of
the permissible excess of clear profit
over the reasonable return from 30
per cent. to 15 per cent.
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There v.as a great deal of discussion
in regard to certain other matters.
First of all, I shall take up the de-
velopment reserve and the creation of

. a deferred taxation reserve. The
undertakings desired that the .con-
cessions permitted to industry under
the Income-tax Act due to installa-
tions of new fitting and machinery
which were recover& in later years
should not be passed on to the con-
sumers in the form of reduced rates
but should be built in the reserve to
meet taxation liabilities. Creation of
reserve was permitted on condition
that the rate should not be increased.
I understand that they have not pres-
sed this point and they have written
something to the hon. Minister. They
are not pressing it. If that is so, that
solves one point. They have them-
selves realised the difficulty.

The hon. Minister was good enough
to allow half a per cent. as handling
charges in respect of the return of
the accumulation of development re-
serve. They wanted more but we
thought that half a per cent. is good
enough and any higher rate would
lead to unfair burden being imposed
on the consumer.

With regard to bonus, Shri Gupta
strongly and strenuously contended
that there should be discrimination
regarding the bonus paid to workmen
which should be treated as expendi-
ture; whereas the payment of bonus
to all other employees need not be al-
lowed as expenditure unless the State
Government ratifies it. We thought
this kind of discrimination was not
possible. A general charter to include
all kinds of bonus would not be justi-
fied. It will lead to abuse and unfair
discrimination between workman and
workman. Shri Gupta suggested that
this sub-clause should be modified so
as to give the licensee complete free-
dom to pay bonus to employees who
are workmen within the meaning of
the Industrial Disputes Act, 1947 and
to make the payment of bonus to all
nther employees subject to the appro-
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val -of the State Government. We
thought that that was not proper.
There should not be discrimination. I
don’t know how such a clause of dis-
crimination would be consistent with
the equality clause in the Constitu-
tion. Tt is no good saying. that the
workmen are in an entirely different
plane because ultimately those who
get bonus get it because they contri-
bute to the prosperity of the company
during the year by their participation
in the venture. I think what we have
done is fair. We have amended the
sub-clause to provide for cases where
a dispute regarding bonus is referred
for determination to any tribunal or
other authority under any law for the
time being in force relating to indus-
trial or labour disputes. In other
cases, bonus paid to employees will
be allowed as expenditure only, if
payment of such bonus has been ap-
proved by the State Government. I
maintain that this is fair. Although
one would like to do everything possi-
ble to help labour, at the same time,
there should not be unfair discrimi-
nation. Having regard to the present
set-up, I don't think any difficulty
would be created. I maintain that the
changes made in regard to the com-
position of the Rating Committee are
a distinct advance over what was orie
ginally provided in the Bill. The
time-limit for submission of the re-
port is also an innovation which should
be accepted. Then, the interests <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>